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MISS KUMUDBEN M. JOSHI: Sir,
I beg lo move:

“That the ax‘nendm.ent made Dby
the Lok Sabha in the Bil] be agreed
to.”

The question was put and the motion
was adopted.

THE FINANCE BILI., 1982—contd.

MR. DEPUTY CHAIRMAN: Now,
we take up the further discussion on
the Finance Bill. The time is very
short. VYesterday, it wag- agreed to
that the Finance Minister will yeply
at 4 .M, Therefore, I would request
those hon. Members who are to speak
to take ten minutes each so that we
will be ableto con-iude the discussion
within half-an-hour and the Finance
Minister may reply at 4-30 p.M,, at
the earliest. Mr. Bagaitkar.

SHRI MANUBHAJI PATEL (Guja-
rat): Sir, let us pass the Finance Bill,
the Statutory Resolution in regard to
the Assam State Electricity Board and
the Customg Tariff (Amendment)
Bill today. Then, there will be less
burden tomorrow.

"Ry AT TSR (wgraeE )
WA, WG F) AT QIR AT
awrﬁ%irmgqrg I® 9T AN
qamart #31 wfewe 38 wEAe
faq 9T gATL 3T FT AE T FE
AT & A AT T AEF AqA A4
gOT I A AAT WY FH T AT
Figd E1 gg s 2 fwe off gw
AR TET |

st gggAafa : 39 99 T IIEET
77 ®fed 1 Wz gaa fawer @
g

o qEfHA SAEFT . FEAW
fasr & GAw ¥ F® FgT P Y F

[ 5 MAY, 1982 ] Bill, 1982 280 4

FV W9 Fa6| IRE \UF AT A 2
fF a9z a9F FY, TEg@ FG F Al
afsFar & e% ard § Tl wgw
F et daw @ 2 1w v
7o Aar F1 ot wat fw oo
g a9e AT A AT TRT  FH
Fr W wfFwr g 9EH g WAE A
qaEdl F G T @I FT AT IAF

St wEEw W 3T 9 A%

g faure & F AEFT G
faear 21 %% are w_e  udy {afs-
=t &1 fewiga grr 2 fomay 4%
&t famr feaww &, favr ag@s @9
fear ST &1 FF QAR A TS
e @y 2 f& awe e W
sizaa fafaeedy #71 a7 gadr fafmedtsr
F M AR FOF g I§¥  afc
aaq fear aw H) wHfeqt #r a9
g fafares) & #afeat samc Iqa
q%T g9 FGIET g 1R
gy H AW #1 9fFAT §Y g sa«0
AT WT | & gafdu gasr
@ FT R § & awe § A wiwe
g%qa g9 & ®wE  AlgEt #
galdl ag qAwNeE w2 {5  niag
qarg wEt gW & A mm
AT FFT-9ET FT T W @ 4T
A TG g % AT I % grg
feafy w1 7 AraiFA Y Y Ar
21 ZHFT g wawa & ¥ §
zafae & ag #gar W g f
e 9T dgd @ & wfFm o
awe Fam & 1 gfFam § oWk
g 3v 7 ag Wy fem s 2,
@ 9T qAfgEre FE & HE-
w[qFaT e aew Fa¥ oifefa-
crarmaﬁgﬁra% g wET q
HIAT AR 7 w0 § oavEan g
fg g8 #g&r = Aifs &1 d*%
g9 9T AT AT T 1 Y FeqAIw
TX A G AT FT oA AT T
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#ig, Afsw g ofF SEET UF 9Eq
31 zafauw § awgar g fF awe
1 ot wfwar § s9 ox fa=wre w1F
7 e g fowsr g9t aifeamH-
O ogw 'Ot g oFwr g
wEAT fae F7 o7 909 2, AT
«qT H§ TS FgA ¥ WA AF T
Fgar 2 fF aoe AR g #v
mias  Afqar sk FEFA "
g F GFT I 1 O ATH A
Fr ATEAT W &1 #F g FEAr
wgar § f& owes @ w1 9 /-
Geet § 9 fogsr o Feoam g
ft w77 § #S fas I]WE AR
20 HE & FEAEA @ T § |
20 9TEEH W T WA AT
dyHe) @ W1 § 1§ 37 @ e
geAT wg § fF 9@ 9 wiAe
~fawr gt 9T wgr wEr F @y Iaw
- FYE-Er oHY smaeqn § O femy gEe
T A T A g 9 oAE. ae-
e o#r e fgmm oS oaw ?

FUIAET AT AN FT FF FTAF
fqo 3w SOl #T owrFEEEdar AT

_ HIT 39 WEWFAT AT TH FIEAT
fasr #ifx &Y goiz ag wega feen

¥ 9aF g QU AT AT Aar AT

TAFT IoA@ AITHY TR FTAT AT(ET 4T,
afea oo IR Jeaw agr fRar )
T W I el w1 geoE avt% 4

qrd E 1 Agt 9T qAT 9T FAT AT
T@Er AT ar WY 21 ;YT FT AW
ITIT HAT uF guw 7 faur
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wwmfmﬁ#ﬁm
o F faw . afer ToE 1 oA
ag ¢ & ot qEdr 9= whatns ae
g, wEmifae giggw § foma
qoH! Fw fAdar g wa S F)
wgferad 235 s & W@ IWY &
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fasr 1 ghoa fFar &1 37 o
FE A T TG AR T b0
41 afer gmar S oA Sefegw
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arefT ¥ ) zEfae ag S wrEAe fae
FATT WA WTAT &, 9% 2 feema
G FT FFT | WFAA  qfEdA
# amq qr erfed, 1 wifws afEdad
AT wrfgr, I9FT fawm oo &g
aifgn ag wfas qf@as «F g
T AT W@ ) g AW § ST 4T
feafrardy amwd &, 91 WA
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[o i anEass)
W wive wgE fvd 9 g I
TR AEmET & e aT qI9 WS
W #09 &7 9/ TF 0¥ § ogr O
F Y FT AN G 1 T S
¥ WY HR T BT qw

ohatg 5% wRAE FARH )
AT BT §I A &9 W 9< 991
g2 oWe QY I g WM &
6 TR A AW A AR &
A 9T &Y ot F 9R 5W 9g W)
FEHC & AR AU @ H TR FT
@ 2 | FITIFR TG FT GHA
(swdga) =R M T A
2 A s L oo wwr ¥ fae
T A waag & oS v
Y ofdw Aifa oo T €L (WY
0 gF)  wgiean, €S AT q9TEd,
o &3 g g

IV (7o) AHAY /IR
ST . w7 10 fAee W AT
2!

Q

W gEliGd AT gy qw
FT1 30 frzar a2

2Ry, § ag g W@ 91 ¥ 3%
W 5~6 AT WG AW ¥ I\ F
74 1 Sfegw wfmrEed aw &
Adifen s a7 79 go4 TF SFHSA
), g oF SrgEed fawrd o o
nfare FT /0 gam@ar T4r fw w9t
T 9 Sq 9 g9 FT P § )
[ W9 F1 WA § ) "W vfeare
X FULT&9qT @9 F & 07T A
FAA T @E) A g gl e
9T WX PG FHT g IuH gL TEHN
ZT TS 9N # WEHE I & fem
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Der, 100z e

FE F @t ¥ fad I3 H) s
TR NG F A F@T § ule
w9 9% 1 AT g1 & & AFe

fray Tl ¥ el A W@y s Aw .
@A AT AT AT W g, Wiwmer -
¥ o ofdfaa § @ & §7 aaw
T g_w §  Fafay, vrER, o
W I MWW 4g WFE 59.83
gfawe £ o f& &t a9 Far
F A g A W W GeET WX
TSt & T Sy # 7 STy W 996
FW@ & | A0 wue ¥ 2 vy fw A
A F A osw oo owwow #
g &7 99 F o A sar
W@ E) a8 m g2 Juw ot @
TG & 2 98wy 2 S g
feam & % fod syawar @7 @, @9
gt & faw fafmw dsa i meEr
Wt o AR R §wd £ %@ oA AT
T WM a7 ' AN 9T W W@
e & (amfew A @ gfee |
gaar # gfee & onfaw oz el
faawar gT & @ 3fee & mmn
Fqq W1 o & fa@ ww da A
2wy AW ogE hEd O W £
aw A g Ifed afwdw s
TATR  ad § AL 1 ar die-
iR ot ofEda A @ IE &
g A A & | ufaare # gEer
TQ O MW FE AT I §
T WQ &Y SF A1 @ mhe o

T fgrgea W I\ U8 FE g
e #usl 7 a0y wew § ¥o o WY
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fEar, SegiT W ¥ W EEIE AT
¥ TLAIF IR oW F A7 § Afww
Y dR X urgETRTE Sy
T SN fear & 3o af@da s
Fr Trd FHwW o TG wT @S
™E w0 § T o fgar wraqimay
% ULl YA E™¥Y H WAA Fl §,
Al faeeft Mg § AfiqeET oF Ave-

A FIH A Fo UAo T FIUM
T 47 IEFT fTIHGiT F 1 FA<
ZAY 9t uZ WF FT T W@l 2 AW FC
79, IN P AEE WATT ¢ agiE
Ia& faq fastr grar, fastr 7 qrar Iq$r
wiaw guwcas § 1 zga fgar @
IE TG QN F AW W oFETI W
M qAw S qfaadt @ geanw
g 2 f& =ow feq i & fad g
FTRE W gav § 5§ ax feami
W dg, ¥ et qrowaigd 4 #
TF AT 1 Jevrg HT Qg A1 amce?
feada & fam fadrdy . . .

- B

" | auote:
“Fertilizer prices relative to farm
prices have been much higher in
India than in Pakistan and are
among the highest in the world. The
demand for high prices for the farm
product, therefore, is not a plan for
generosity or subsidy but a Just
scheme based on egquity.”

.'i.(.;

9 wmEe fagisa & S owifds
C-Arfaar | AT Aer @R w3
afds fifcat & 38 Flaad aw
T T¥E HWTET LA 70 1 T4 130,
FH 142 F IoT A7 "y A q=
| ¥ o) gawd § 5 w9 fram
9T AT WIAE wT QG § ag feafs
TR wAm wrgaty &, & "Ey
wiEE T qear g\ fggmm ¥
fegm #1 ot 2w AT § wqEw

~
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¥ fad o e IaF AW gd ¥
3% feaft AR ag @ar § I@E
giwe ft §1 aweT fqedw v feam
‘agid ga? AT T ae 31wy fafw-
= gEy W wi gfaar w7 §
fegiz wwar g 5 3 59 fram=rag
zad wiHE FR Iqew g fwawr H
ot F1ET g T W

SHRI KALYAN ROY (West Ben-
gal): And why some people become
suddenly rich?

TN

SHRI SADASHIV BAGAITKAR:
That conclusion is also there,

Tofad g ¥ 98 Fgr €
fe s WA fao g s
& IgEEA 39 & qIAT W I
gfee & 7§ 77 a7 € T shrafract
gEAEME NF § AH " a4,
3a¥ a F o#r g g &1 e
g3 ATAAT FT HOET FATE & IAFT

BIZT A7 AT H AGF[ IGFL AR
g '

“Necessary action would be taken
to bring before Parliament land re-
forms Acts to be included in the
Ninth Schedule.”

AT

ag A9 [qaFy 1crw
# iqamr &

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mr. Bagaitkar, I think the Deputy
Chairman requested you to be brief.
You have already taken more than 17
minutes.

SHR] SADASHIV BAGAITKAR:
What can I do? My time hag been
robbed by something else. I have at
least 30 minutes. You have asked me
to cut down 12 minutes. At least let

us compraomise on 20 minutes.
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[Shri Sada Shiv Bagaitkar]
¥ 7z wgAr & 5 Afg #r gfee

© X wrgA fawr AT A IF gF @A

§ draFagawar 3 fF o F A
aEifds § G dwe foww, w9
AT a8 T wAEE ey
9T F{A qEn, /Y gfee & T A
F faf S wrawww FI@ ISTAT A0
IR FE waw WA A [ A9
g0 T § AR S oWT gqA qIL-
aF ¥ @ & fF 9@ g ¥ gAEs
WA AN wrw w3 @ E A a@ ar
arTgrafe gad 7 g@IaAT A 2
¥ T qaar & | agifE S af g
¥ uryadweE §, qIRIT HAC 3T,
# {qar crreaAtsT 92 I H @ @
g, fawwar & 953 T AAT - g
UG gz @ & fawd I A owar
I oA F AT | T IN &
Feg?, Hyrigs fAeRdr 91 a9 |
93 9g% 4T § 5 39 9% waw A
F1q LT AT AT IW AT CHAT F1AR
zgar Wt Afewa g S, 78 Jd
aFadT g1 gatag sy ot §
graal § f& W sAfds ok
aifmn sEfes W FT wEEE
g9H 2, feam #Y, @7 wegw &),
FagaF A, IV F, IFF faw
S Fd WEAEE  SqAEqGr  FEAT
=gy oY, IAFT QU HAT X § |
ST gSiE SN AW g AT WHT
wrEAe faa wmr & IAA g e
#z qf Ao adl mar g e afk-
Faa &t famr § oo W 97 wFy
g\ @ = wam gwr & 9 A9
a ww foam # Frfaw cwd 9

. a9 &gy @wr wEr g 1 Tufaw AF dar

T g & weAw i & gmq fag
Hife w1 Fauw fFar & w1 S afr-war
famd a3 ssfeaa greas &t &t
g &U FoAw F1 A, IR

Lo mnxy, 1voa] Ly Lova “y

geiE qifady =1 faaxargda fear
g IqFr ANIT g AT R arfuw
foremar #IC 9§ SERY q49T I A
aifqd gFe AT T FIAC TITAT
afag & 37 wrgAg faw &1 qudq
FW ¥ 79Ad g, 98 I Fga< &
At FW@T § - - A

SHRI SHYAM SUNDAR MOHAP-
ATRA (Orissa): Madam Vice-Chair-
man, while speaking on the Finance
Bill T must congratulate Mr. Pranab
Mukherjee on his brilliant exposition
of the financial policy of our Govern-
ment. I was wondering if I could
compare this young Finance Minister
with Pitt the Younger who as the
Chancellor of Exchequer in Great
Britain, at the age of 23, gave Eng-
land an economic policy to be record-
ed in history as something hitherto
unknown and gave England economic
stability in the face of poverty, potato
crisis and disequilibrium in the eco-
nomic apparatus. Sir, during the last
two years, the Government under the
leadership of Mrs. Gandhi, has mar-
cheq from strength to strength and
the ec~onomic gtrength of the country
has brightened up. Those who have
gone out of India to developed count-
ries like the United States, Canada,
the United KXingdom, France and
Germany, must have seen that the
inflation rate in those count-
ries is much higher
than the inflation in our coun-
try which has substantially come
down during the last two years. Dur-
ing the 1980-81 financial year the
GNP increased by 7.5. The GNP in
1981-82 is expected to increase by
4.5, However, take the first two
vears of the Sixth Plan. The average
annual growth rate target of 5.5 per
cent will be amply met. Agricultural
production is expected to increase by
3 per cent in 1981-82. The Kkharif
production is likely to be about 30
million tonnes as against the 77.4
million tonnes in 1980-81. The total
foodgrain production has gone to the
peak level of 134 million tonnes in
1981-82. I personally feel that the
problem today in our country is...

4 p.M.

today
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(Interruptions) Madam  Vice-Chair-
man, what I wanted to say is that
the sheet anchor of our economic
policy is the implementation of the 20-
point programme, the new 20-point
programme. It is no more the 20-
point programme of the Congress
Party. 1t is a 20-Point programme of
the Government. So what we need to-
day is the support and collaboration
of all political parties in the country
to implement this programme. I want
to tell you one thing, that in spite of
all that we have done during the last
thirty yearg in our country, the lot of
the Harijans, the tribalg and the back-
ward people is yet to be improved.
What is lacking is a social apparatus.
During the transition stage from one
state of economy to another what we
require is an apparatus. Where do
we have this cadre? The political par-
ties’ cadre must be utilised in giving
a shape to this economic programme.
When Prof. P. C. Mahalanobis, the
great siatistician-professor of Cal-
cutta  University was  sent by
Jawaharla]l Nehru to USSR way
back in 1950 to find out the
clue how the planned economy
was shaped there, Prof. Mahalanobis
came back and reported to Pandit
Jawaharlal Nehru that it was the
party cadre’s involvement—the Poli-
tical party—in the socio-economic
apparatug that went into implement-
ing the programmeg and shaped so-
cialism in that country. Do we have
those cadres? The Congress Party
must have a cadre, the CPI, the CPI-
M, and all parties must have cadres
with dedication to implement the pro-
gramme, that is, the economic policy,
and they should transcend all politi-
cal barriers, all narrow political bar-
riers, because they have to implement
the programme for the whole country
with 680 million people. Today the
tribals in many parts of the country
are suffering. Let me tell you, the
tribals from g different culture, they
have a different history, they have a
different tradition, and they are com-
pletely separate from others. If we
go through the history, through the
anthropology, we will find that these
were the men who manned this sub-

£

continent and we came as usurpers
during the last one thousand years.
And what have we done for them?
Today they send their children to the
basic schools which under the leader-
ship of Gandhiji and Pandit Jawahar-
lal Nehru we established, while we
send our students, our children, to
public schools, to Mussoorie, Dehra
Dun, Hazaribagh and other public
schools; while our children study
in such public schools, we still
allow the tribal students read
in basic schools where there is no
scope for higher education, and yet
we shed tears for the tribals, for the
Harijans, for the backward people.
Where is the commitment of the offi-
cers? I do not say the officers should
be committed to the Government or
a particular party-government, The
officers should be committed to the
country, to the nation, to the pro-
gramme, to the cause. Unless the
commitment is there, we cannot im-
prove the situation, Here we have a
set of officery who believe in social-
ism, here are officers who believe in
laissez faire, we have officers who be-
lieve in democracy, we have officers
who are for free enlerprise, we have
officers who believe in parliamentary
democracy, there are officers who be-
lieve in dictatorship. Then how can
this Government run? The question is
we have to prove that we are doing
something for the country, for the
cause of the country. Look, I have
a news from Bihar. This is about
Madhopur block. This is a dcvasta-
ting news which came in the news-
papers. “Nearly 80 per cent of the
population of one lakh spiead over 523
villages in Madhopur block and in
the tribal district of Santhal Parganas,
has been living in a state of semi-
starvation in the full gaze of officials
who have the power and the means fo
ease the pangs of hunger.” This is
about one tribal block,

Now I am quoting a report about
another tribal block in my State of
QOrissa where for the lasy few days
the national newspapers and news-
papers in Orissa and the weeklies
have been coming out how tribal wo-
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men have been exploited, molested
and physically assaulted and have
been compelled to live the lives of
destitutes and prostitutes. The area
is Ghumsar Udaygiri. This came out
in the Patriot. There are 100 tribal
women in that area who have lost
their husbands. After marrying them
their husbands have gone away. What
happens is that the Government offi~
- gers, the Tehsildars, the BDOs, the
Police Officers and the Excise people
exploit these triba] women. When they
are posted in these areas, they marry
them and after a year or two when
they are transferred they leave them.
This is how they are exploited. The
report says:

“Exploitation of tribal women in
Ghumsar district in Origsa has sur-~
passed all limits. The greatest ex-
ploiters are the Government offi-
cials, unscrupufous traders and mer-
-chants who marry the innocent and
poor tribal and harijan girls and
desert them after a few years. This
hag become so rampant in Ghimmsar
Udaygiri-—a tiny tribal town with
a population of around 6000 people
that the people have started nam-
ing it as a town of deserted wives.”

How do we redress their grievances?
Il ig the Government, it is the Police
who have to do it. But the Govern-
ment is callous. As many as eight
MLAs including a Deputy Minister
gave a petition to the Chief Minister.
There is no redressal, The Collector
‘has written to the Government. There
is no redressal. What J say is this.
It iz the commitment of the officials
that is required. I am mentioning the
lack of social apparatus and lack of
commitment during the transition
stage. They should act zecording to
their conscience and as an instrument
of social transformation. Aund thev
should have the will to help the tri-
bals and other socially backward peo-
ple.

The law and order throughout the
country is influenced by vested inte-
rests, whether they are in the opposi-
tion or whether they are gangsters,
hoodlums, ruffians, smugglers or boot-
leggers—all try to weaken the hands
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of Shrimati Indira Gandhi, our Prime
Minister, who for the first time after
so many years has brought stability
to this country. Whenever I go out
of India, people ask me: What js the
boon this Government of Mrs. Gandhi
has given to the people? 1 say stabi-
lity and without economic, stability
without politica)l stability the country
can never progress. No couniry can
progress. They point out socialist
couniries -like USSR, China, Czecho-
slovakia, Yugoslovia, Hungary Bul~
garia, etc. They are all soCialist
countries, but with a different system.
They do not believe in parliamentary
democracy. They have dictaiorship
or democratic dictatorship. But we
believe in parliamentary democracy.
But the question is, whatever be the
system, the implemntation of policies
has to be done through a social and
economic apparatus. Unlesg we hove
that commitment, our country cannct
progress. Now stability has come to
thig country and this sability
should give this country the much
needed- apparatus through which we
can hope to implement the twenty-
point programme.. .

SHRI KALYAN ROY: Do not des-
tabilise.

THE VICE-CHAIRMAN (DR. (SHR1-
MATI) NAJMA HEPTULLA): Mr.
Kalyan Roy, already we are short of
time. If you disturb him, you will be
delayed. .

SHRI KALYAN ROY: I am sup-
porting him.

SHRI SHYAM SUNDAR MOHA-
PATRA: It is good that our Govern-
ment under  the leadership of Mrs,
Gandhj has banned some communai
organisations. It should have Leen
done much earlier. There are foreign
interests involved in this Khalistan
movement which was threating the
stability and tranquility of the coun-
try. Indian journalists in foreign
countries say that Sikhs outside In-
dia do not believe in Khalistan. The
Protessors of Columpia University told
me that at the time of transier of
power, the British wanted to create
Khalistan. But it was the Sikh lea-
ders who said: We are part of .adja
and belong to its great culture.

w
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And, Sir, they said, “We are a part
of thig great culture and we are a
part of this great hleritage and we do
not want Khalistan”. But it is this.
Dr. Jagjit Singh, who Dbelieveg in
Khalistan, who was once invited to
the White House of America tg have
lunch with the Amlerican President,
Mr. Reagan. I felt ashamed because
the first thing that the new Govern-
ment there did was to invite Dr. Jag-
jit Singh to the While House to have
lunch with the President of
the TUnited States, such a great
country, after Mr. Reagan was
elected the President there. In
the very first month of his
assuming office this happened. It
is because many international vested
interest, the multi-national corporation
do not want India to progress. No
body wants India to grogress and no-
body wants India to become Dbig.
But, Sir, today, India is the seventh
industrial powler in the world. Today,
we are more a developing country.
We have gone %o the stage of a deve-
loped country. But nobody  wants
India to prosper and nobody wants
India to have stability. So, what the
Government has done today by ban-
ning a few communal organisations is
something very good and what I say
is that if we see thal there are other
communal organisations which are
going to disrupt the stability of thee
country, the tranqulity of the
country, the peace of the country, and
which are going to create a situation
which would be unbearablz for us,
then they should also be banned. But
I am not naming them. They should
also be banned. 1 say this because
without a hittle bit of a partial re-
gimentation or a partial hold on these
thing, no country can make any pro-
gress. We talk of socialism and we
have enshrined “socialism” in our
Constiution. But how can we achieve
socialism if the couniry suffers like
this in the Thands of the vested
interest? e

-5 P - - e
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Madam Vice-Chairman, lastly, 1

want to tell one thing about the
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newspapers and our media. Madam,
it is the newspapers which are the
eyes and ears of the people. People
read the newspapers just as my friend
Shri Kalyan Roy, was reading . out
from the newspaplr. .{e was quoting
from “The Timesg of India”. All the
quoting from  The
“Times of India” and we have to
bizlieve it. Whatever the newspapers
write, people believe it. But, today,

time he was

unfortunately, the newspapers have
lost their valwss and they have gone
{rom objective reporting to sensation-
alism in the name of investigative
jburnalism. In the name of investi-
gativiz journalism they go in for

character assassination and that is
one thing which is very bad. No

country can progress if the media is
not objective. Thie question is that the
media or thle newpapers are part of
the national awakening. There was
a time, during the British days, when
the newspapers and the mizdia played
their part in the national struggle.
But today they are not objective.

SHRI KALYAN ROY: You are
talking of the “National Herald”, I
believe.

SHRI SHYAM SUNDAR MCHA-
PATRA: In the campaign for estab-
lishing «clidarity among the peopls,
I believie all those people who are
progressive, all these who are de-
democratic, must have the support of
the newspapers. But what I am say-
ing is that they should bLe objectiye
and they should not go in for gensa-
tionalism and they should not go in

for personal characterisation or
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character assassination. It applies to
me, it applies to you and it applies to
everybody else and it applies to all
- leaders and all parties. Then only
_this country cam become great.

Madam, I can boldly say, while
-goncluding my speech, that {oday,
- under the leadership of Mrs. Indira
Gandhi, life is much safer than what
~ it was three years ago and the eco-
nomy hag brightened up so much that
there is no gloom on our faces which
was there just three years before.
Internationally, Madam, India has
become a power to be reckoned with
and our Prime Minister's image can
be compared with that of any other
leader of the world. She is one of
the most distinguished leaders and
she hag been acknowledged interna-
tionally as one of the most distin-
guished politicians and statesmen of
the world and we are safe in her
hands. Thank you very much, Madam.

SHRI SUKOMAL SEN (West
Bengal): Madam Vice-Chairman, I
rise to speak on the Finance Bill
But I am sorry to say that while we
are discussing the Finance Bill in
this House, the entire country is
gripped with a wsevere economic
crisis, and the Budget proposals given
by the Finance Minister geek to
justify the economic policles of the
Governmeny of India as if there are
lots of achievements in the country
and the country is moving towards
economic growth, moving towards
industrialisation and moving towards
uplifting the standard of living of
the people. But what do we find in
practice? It is just the opposite that
is happening. In fact, if we Iook
around, we find that indirect taxation
on the common people and the Gow-
ernmenY’s dependence on foreign loans
in the name of resources mobilisa-
tion for our Five Year Plans are
actually out to ruin our economy and,
in fact, when we are told about the
economic growth ang self-reliance and
all that, we feel that this is actually
a mockery of economic 'growth and
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self-relience  because the factg are
otherwisz. Secondly, the crizsis in the
economy, the present inflation, the
failure of 'the Government to imple-
ment the basic land reforms, the
failure «f the Government in taking
any meéesures for checking unemploy-
ment-—a 1 these are making the Gov-
ernment’s planning procdess somewhat
irrelevar t.

Now, f you look at the rural sector
particulurly, we find that the peasants,
the sha -e-croppers and the workers
are the worst victims of this inflation,
particulirly  because of the rising
prices of inputs, lack of guarantee of
a fair yrice for agricultural produce.
The lacz of guarantee of minimum
wage for agricultural labourers.
These cre actually ruining the rural
poor. Not only that, even if you look
at the 'Jovernment statistics, we find
that the number of landless peasants
is risinj; in the countrygide and, on
the other hand, concentration of land
in a few hands is taking place. It
you go ino the statistics given by the
Governinent itself, you find this pic-
ture in the country-side will become
more vivid.

Anotrer thing. So far as the Food
for Wo'k programme is concerned,
the Government of India is pursuing
a policy' to get the programme scut-
tled. I can say that in West Bengal
the Left Front Government tried te
do som:thing in the rural sector by
implementing the Food for Work pro-
grammeé. In fact a lot of develop-
ment vrork was completed in the
rural areas of West Bengal by sincere-
ly implamenting this Food for Work
prograpmme. But now, due to the
policy > the Government of India,
the Sta’e Government is handicapped,
and this programme has to be scuttled.
So the Food for Work programma
which is beneficial for the rural poor
has almrost been shelved by the Gov-
ernmen. of India,

Then, if we look at the industrial
gector, ‘ve find that a lot is said about
industrial growth. Some may say
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) -that the rate of inflation in India is

_lower than that in the USA or Great

-Britain. But this is np satis-
-faction for the rural people
in India where the rate of

_inflation is growing day by day. It
may be a consolation for the Govern-
ment of India but not to the poor
people in India. Maybe, it is a little

- less than what it is in the USA or in
.France or Great Britain. But this is
no solace to the poverty stricken
people of India. The Government did
_ nothing actually to bring down the
rate of inflation, And now about in-
dustrial growth. The Government of

. India boasts that the country is mov-
ing towards industrial growth. But
what is the actua] picture? If you

-look- at the-Government figures, the

- figures given by the Reserve Bank of
India, they say that up to now 345
big industrial units and more than

- 20,000 medium and small-scale indus-

* trial units-have fallen sick. So far

- #¢ - unemployment is. concerned, we

. find that the number of unemployed
people registered with the Employ-
ment Exchanges is 4 crores, and out
of these 4 crores, 1 crore people are
educated unemployed. So what is

"-this picture? In a country like ours,
four crore people remain unemployed.

. Besides, we find that many people do
not register themselves with. the

, employment exchanges. They do not

. get their names registered in the
employment exchanges out of frustra-

. tion. So if we look at the picture as
a whole, we find that the total num-

_ ber of unemployed persons will go
much above 4 crores. So, this is all
about employment. And then, it is
the Government of India who say in
their statistics that 60 per cent of our
population is below the poverty-line.
This is the indication of industrial

. growth, this is the.indication of our

. booming economy, that 60 per cent of
our population is .below the poverty-
line, and that too, after the comple-
tion of at least Five-Year Plans.
That is, even after 25 years of plan-
ning, 60 per cent of our population is

“-#till under the poverty-line, And this
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is the performance of the Government
on the economic front.

Now, 1 want to say something about
the International Monetary Fund. The
other day, in the other House of
Parliament, our Finance Minister took
objection to a statement made by an
hon, Member that this Budget is an
IMF-sponsored Budget and IMF-
dictated Budget. But whatever may
be objection taken by the Finance
Minister, 1 want 1o repeat that this
Budget is an IMF-sponsored Budget
and dictated by the International
Monetary Fund because this Budget
seeks to justify the poverty imposed
on the people, this Budget seeks to
justify the curtailment of the rights
of the people. ESMA and the National
Security Act have come in the wake
of the Budget. The Government of
India have declared this year ss the
Year of Productivily. On the.one
side you say that the workers and the
labour should. produce more and on
the other you say that the ESMA and

_ the NSA will be applied on them if
they go on strike-or resort to afiy
- agitation. You ask the workers- to
' ‘produce more- but you would not ask
the industrialists to give more. It s
" only an one-sided direction that.-the
~"workers ghould produce more, (Time
rteu‘rmg‘s) : ’-'*.--ff_.-..

~o—

- SHRIMATI KANAK MUKHE‘RJEE

" (West Bengal): Madam, it -is his
" maiden speech. He should— be given
* more t1me I SR e

P [ES NS S

° SHRI SUKOMAL SEN:  Msddam, I
want a few minutes more. "So, there
ls no difection to’ the mdustnahsts or
_the business magnates to give the

" workers g little more. It is only one-

" sided direction. And on tHe other

~"hand, when-the workers go on-a strike

" or resort to an agitation when they

- are deprived of their due wages, ete,,

“you will apply ESMA and - NSA on
‘them. At-the same-time you will

"~ say that the country is advancing, and

" this is the year of productivity. So,
you will see that this ESMA and NSA

" are being biatantly-applied - oen- the
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workers and the labour of the coun-
try, and the general working people.
And the IMF just wanted this things
1d be done in our country.

Then, I come to the price-rise. In-
flation is going up. The Government,
by their own steps, by their own
Budget proposals are raising the prices,
By raising the railway fares and
freights, by raising the price of oils,
and by raising the prices of post-cards
and envelopes and other postal
charges the Government is creating
the price spiral. By ijts own way, the
Government of India is contributing
to the rise of prices of all commodi-
ties. So, unless this policy is changed,
unless the Government of India them-
selves revise their policies, the price-
rise cannot be controlled. You shout
that the prices are being reduced and
you shout that you want to check
inflation. What is the use of speaking
these words? Your measures and
your Budget proposals should be such
that the prices are checked and
brought down. But the Government
is not doing that, So, Madam, I want
to say that it is the Government of
India who are solely reposible for
the rise in prices. Because of their
volicies the big business magnates and
industrialists are earning more and
more profits. These blackmarketeers
and hoarders are getting encourage-
ment from the Government of India

themselves. So, what is the use of
blaming only the hoarders and the
blackmarketeers? What benefit you

will reap through this useless demo-
gogy? Actually, the Government of
India themselves will have to show
the path. Unless they show the path,
how can you check blackmarketeers
and hoarders? So, this is all empty
words.

Now, 1 want to say something more
about industrialisation. It is fact that
many units are sick. At the same
time, when the State Governments
come up with proposals for installing
some new industries in their own
States, sometimes we find that the
Government of India stands in the
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way. I will tell you, for example,
what is happening in West Bengal it-
self. The Left Front Government of
West Bengal took some decisions

about installing some big indus-
iries in that State in the
public sector. They had a talk
with the Government of India

also, as, for example, about the Salt
Lake Electronics Complex. Now, when
the proposal was sent to the Govern-
ment of India, the Government of
India stood in the way for setting up
this industry in the Salt Lake area.
The West Bengal Government had
actually allotted some acres of land
for installing the electronic complex
there, Now, the Government of India
says that since it is a border State,
they do not feel it secure to set up
the electronics industry in a border
State like West Bengal. When elec-
tronics units are set up in other parts
of India, the Pakistani F-16 aircraft
can reach anywhere. What is the
time that is to be taken by these air-
crafts to fly from Karachi to Banga-
lore, Bombay or Delhi to demolish or
destroy the electronics industries in
these areas? They may perhaps say
that they are afraid of the Bangla-
desh Government that they will come
with their broken tanks and with
their old patterened rifles to demo-
lish the industrial complex in Salt
Lake area, So, all these hollow argu-~
ments the Government of India is
advancing to forestal]l the industriali-
sation of the State.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Would you please wind up your speech
now?

SHRI SUKOMAIL SEN: Same is the
case with regard to setting up of the
ship repairing yard at Haldia. Even
the petro-chemical industry that was
to be set up in Haldia, has not been
done as yet. How is the Government
of India saying that they are going
to boost up industrialisation and that
they are going to take the country to
industrial boom? All these things are
emptly demogogy. I think that
unless the Government of India
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- all these policies, it is not possible

" for us to support the Finance Bill and
in view of this situation -1 have no
alternative but to oppose the Bill.
Thank you.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Shrimati Saroj Khaparde.

sft frxr =%\ (fagre ) -« deaw
Fadr ofl a8 &9 ¥ 5 med A
F 0% W ¥ AR gE N QAT
faar & ziﬁwﬁﬁ&ﬁﬂﬁ

~acd

(21>) (PRt ATqAT

" IuEeAR

gaaeat) - g, W &t qd 1 f6F
Ha HA

SHRIMATI SAROJ KHAPARDE
(Maharashtra): Madam, Vice-Chair-

man, in this debate I would like to
concentrate over prices. 1 hope that
it will 1lead to an analysis of the
entire economy and the factors that
have confributed to price increases.
We sincerely hope that it would not
be reduced to political acrobatics with
a design to screw a few points against
this side or that side. We cannot
deny that price rise is on the higher
side. It causes economic miseries and
deprivation to millions of poor who
live below the poverty line and with
fixed salaries every month., Price
increase at each point adds to their
miseries. Life becomes difficult, parti-
cularly for women who have to
manage their homes and feed their
children. -Madam  Vice-Chairman,
family budget is the best reflection on
the economic prosperity or economic
misery.

In the last 34 years we have made
considerable progress. Qur scientists
have achieved great feats by launch-
ing satellites and bringing us on the
world map as one such country. Our
technicians have developed many

. things which make us proud Indians.
But can all these achievements be

[ RAJYA SABHA]

Bill, 1982 304

comforting to a woman who has to
change goods wilh few coins in her
hands, when things are not available
despite standing in queues for hours?
Then what is the use of all that whick
is happening all around us?

Madam, Vice-Chairman, our Finance
Minister is an able person. He is also
a competent person by any standard.
(Interruptions) His soothing words
are comforting. He says that the
Government has restrained an accele-
rating rate of inflation. It has come
down from 20 per cent during the Lok
Dal Raj to 15 per cent now. Never-
theless, prices keep up jumping. The
Lok Dal Raj has no doubt ruined the .
economy; the Janata Party cannot .
escape the blame, You could not
manage your house and we have had
to pass through the ordeal of having
a Finance Minister who depended on
non-economists for his budget and not
the economists. He unleashed a price
spiral. We had to inherit it. Those
months of non-governance have ruined
the economy so much that all efforts
have not succeeded to the desired
levels. We do not want to hang on
the argument that the Lok Dal was
mainly responsible, Petrol prices have
put a crushing burden on the Indian
economy. No Government could have
escaped its consequences. We had to
increase prices of petrol, which in
turn has affected all commodities be-
cause it is a primary factor. Subsi-
dies and cash drawbacks were affect-
ing the economy seriously. We had
to take a decision, though unpopular,
once and for all whether to continue
it or not, Hence we had to take the
decision of reducing these subsidies
which were causing a heavy burden
on the economy.

Madam, let me point out through
you that it is also a fact that even in
the year of bumper crops prices of
wheat, sugar and rice are going up.
Why? Why are we pushing ourselves
to a high cost economy when it has
been proven disastrous for all other
nations? Can you not stop it, Mr.
Finance Minister? Where is the root



305 The Finance
[Shrimati Saroj Khaparde]
of price rise? Is it in global pheno-
menon alone? Is it in short produc-
tion? Is it in the bureaucracy eating
up large resources in administrative
overheads? What is the root cause?
It is certainly not in taxes. You re-
moved all those taxes which Chau-
dhry Charan Singh as the inance
Minister had imposed. Yet the prices
are not coming down. You announced
50 many concessions. Yet the prices
are up, and that too at higher rates.
Why? Production is good this year.
You have announced a policy of
importing  wheat, sugar and edible
oils, the three major items in daily
diet. Yet the prices are not coming
down to reasonable levels. Even a
reasonable increase in supply is not
bringing down the prices. T would
urge you to find out the real reasons
and iake corrective measures to stop
the price gpiral. This is our promise
to the people, we must keep it. Was
the Bearer Bonds Scheme not an
admission that the tax structure itself
is breeding black money? I it is so,
why delay improving the tax struc-
ture which will eliminate black money
generation? For Heavens sake, do not
take every Indian to be dishonest and
deceitful., Your tax system treats all
people in the same way, whether he
pays his taxes regularly or he fails
to file his returns or deliberately files
false and wrong returns. You treat
them all in the same way. You are
punishing honest and small fry while
bigger ones escape like the Tatas and
Birlas. Some drastic refoms in the
tax structure are urgently needed. It
has to be simplified so that the ordi-
nary taxpayer is not required to con-
sult the lawyers each time. Madam,
Vice-Chairman, today, our Finance
Minister enjoys the unique and rare
distinction of having occupied this
position at a young age. It is he who
alone can bring smiles in women’s
lives if he takes courage and shows
vision to tackle the problem of prices.
DR.* (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): Madam,
Vice-Chairman, 1 support the Finance
Bill, 1982, on behalf of my Party, the
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ATADMK. Generally, our Party
wants to co-operate with the Central
Government. But I feel.that our co-
operation has, sometimes, been mis-
understood and undue advantage was
taken and some political motives were
also attributed. Perhaps, that is the
reason why the Central Government
has not okayed all our plans and
come forward to assist us to develop
ourselves and build up our econemic
system. I have already pointed out
this negligence during my Budget
speech in this House. Now, I would
like to take up a few points in regard
to the allocation of funds under the
various proposals made in the Finance
Bill. The Finance Minister has natu-
rally tried his best to include all
those developmental activities formu~
lated under the twenty-point pro-
gramme of our Prime Minister, Shri-
mati Indira Gandhi. Madam, you
may be aware that our Tamil Nadu
Government has taken a bold step in
announcing a sixty-six point pro-
gramme in the current Budget and
this programme includes all the acti-
vities of national development. But
we get a meagre allocation of funds
for our plans. How can we move
unless and until the Centre extends
the necessary financial assistance?
The Finance Minister claims in his
speech that the Central Plan alloca-
tion marks a 27.6 per cent increase
this year; that it has been increased
from Rs. 869 crores to Rs. 1,100 crores.
I do not know whether he has taken
all the Plans both of the Centre and
the States, into consideration. As it
is, so many projects are yet to be
formulated and some schemes in the
Finance Bill are vaguely defined. This
may naturally lead to a large spill-
over from one Plan to another.
Neither the 112th Report of the Public
Accounts Committee nor the reports
of various public sector undertakings
give any encouraging picture. It
seems, the Finance Minister wants to
stabilise the economy with borrowings
from the IMF and other foreign-
sources. I do not know how far he

is going to succeed in this. I under-
stand, Madam, that the Plsaning
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Commission has already sent g com-
munication to all the State Govern-
ments, Union Territories and various
Ministries to prepare viable schemes
for inclusion in the Seventh Plan. I
wonder, when there is no stability in
the economy and when there is no
scope to attract definite and firm
investment, what is the fun in going
ahead with all these plans now and
then? Is it just to catch the eye of
the electorate and make a huge publi-
city? Let us take vanaspali, which
is a day to day commodity now. Was
it available at a cheaper rate even at
Delhi? We are told that voluntary
price discipline arrangements are
there to stabilise the prices of essen-
iial commodities. But the reality is
.that the Civil Supplies Department
has no touch at all with the common
.people, in regard to their necessities.
I congratulate in this context Miss
Saroj Khaparde for taking some bold
step to condemn the Government for
not taking any acMon to arrest price
rise,

I find that there is nothing practi-
cally in the Finance Bill to cut down
ithe huge non-Plan expenditure which
has been mounting from year to year.
I may be permitted, Madam, ¥ remind
the Finance Minister of his speech in
this House on 10-7-1979, when he was
the Leader of the Opposition. I quote
from page 403 of the day’s proceedings
in Part II:

¥You have imposed Hindi on

them through the Public Service

Commission. Are you not aware of

" it? Is your intelligence not telling

" you what is heppening because of
this imposition?”

Madam, now I can ask the same ques-
tion. Let me repeat the same ques-
tion to him: Is the Finance Minister
aware of this huge non-Plan expendi-
ture amounting to crores of rupees in
all Ministries and Departments of the
Government of India, thus injuring
the feelings of non-Hindi speaking
Government employees and the pub-
Le? I am swre if he cuts this expen-
.diture, he will have a minimum of one
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fthousand crores of rupees atleast
readily available for the various pro-
fit-making plans.

I request the Finance Minister to
drop the proposal to replace sales
tax by additional excise duty. The
Government of West Bengal also had
opposed it. Our Tamil Nadu Govern-
ment had not resorted to overdraft
as the other Governments ruled by
the Congress(I) Party had done. Yet
we are given only 30 per cent rise in
Annual Plan outlay for 1982-83 over
the previous year. When the 20-point
programme of our Prime  Minister
lays great emphasis on the improve-
ments of poor farmers, the Centre
creates problems by compelling us to
recover the loans granted to the far-
mers. We have set a target of 68
lakhs tonnes of rice production for
1982-83. Because of the Centre’s
negative atfitude we will have to re-
cover the loans granted to farmers.
But even the Congress(I) Parly in
Tamil Nadu is agitating for non-
recovery of loans given to the far-
mers. I do not know what is the
motive behind it. o g

The Finance Minister was kind
enough to include the Special Com-
ponent Plans for Scheduled Castes
amounting to Rs. 120 crores, But when
we study the Mandal Commission
Report, I will have to request the
Finance Minister to be very careful
in regard to the implementation of the
Plans. The Mandal Commission has
clearly pointed out that the caste gys-
tem still controls every aspect of an
individual’s life and the lower castes
still remain backward not only social-
ly, but also educationally, economi-
cally and politically. But the higher
castes have advanced in all directions.
The Commission has clearly stated
that the caste system has lost signi-
ficance only on ritual front but it
has gained prominence on the politi-
cal front. Hence T am to request the
Minister that he should see that the
help he extends under the Plans
reached actually the nerson concerned,
What happens nowadays, Madam, is

d
I
[
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if one hundred rupees are to be given
to a poor Harijan, the intermediaries,
who pretend to be their guides in the
villages, take away ninety-nine rupees.
Hence I request the Minister to be
sincere in his efforts.

Finally, I would like to say a few
words on this Finance Bill, Though
the Bill is based upon 20-point pro-
gramme, it has o ensure self-reliance,
stability and social justice. Unless
we marshal our own resources of the
country and make concerted efforts to
build up the capital base in wvarious
sectors, forgetting our political affinity,
I do not think we may be able to
march ahead along with other nations.

Now I would like to mention a few
points regarding our State. The
‘investment of Government of India in
the State for industries is increasing
every year. In 1980 it was about
"Rs. 400 crores, in 1981, about 700 crores
and in 1982 Rs. 925 crores, whereas
‘the rest of the States were allotted
about a thousand crores of rupees
_afer 1967. The grants for the develop-
ment of Tamil Nadu in respect of
industrial development has complete.
1y gone down. I appreciate the Minis.
ter for taking up the seconq phase
of the Neyveli Lignite Corporation.
_But the Salem Steel Plant is left out.
Sufficient amount is not provided for
it. It has come to the stage of the
stee] rolling mills. " :

The Tamil Nadu Government was
demanding for the Master Plan of
Rameswaram, Mahabalipuram and
Kanchipuram for the past several
years but no mention is made by the
Minister in the Finance Bill, =

There are more than 20 cities in
Tamil Nadu which have a population
of more than a lakh each. Now the
roadways are much . congested. To
avoid the rush in the road transport,
a third airways has to be introduced
.from Tirunelveli town, Trichy, Madu-
rai and Madurai to Salem.
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At present there is a ban on the
export of pulses. We have an abund-
ance of pulses in our country. The
export and import policies should be

changed to enable us {o earn more

foreign exchange.

The procurement price for paddy is
only Rs. 117 per quintal whereas the
procurement price for wheat is Rs. 147.
This disparity in prices was pointed
out in the House on many occasions
but we are given a deaf ear. T want
that the procurement price for paddy
should be increased.

I hope the Finance Minister will see
that the Plans forwardeq from time
by the Tamil Nadu Government are
taken into consideration and the
necessary assistance is given to us for
marching ahead together. Thank you.

SHRI HAREKRUSHNA MALLICK
(Orissa): Madam, I have one sub-
mission to make.

THE VICE-CHAIRMAN
(SHRIMATI) NAJMA HEPTULLA):
Doctor Saheb, there is no time.

(Interruptions)

SHRI HAREKRUSHNA MALLICK
One point about Tamil Nadu...

(Interruptions) i :

THE VICE-CHAIRMAN (DR.
(SHRIMATI WAJMA HEPTULLA):
Mr., Kalmadi. Will you please be
brief?

SHRI KALYAN ROY: Madam...

THE VICE-CHAIRMAN {DR.
(SHRIMATI) NAJMA HEPTULLA):
Your chance is coming, Mr, Kalyan
Roy. It is written there. Would you
be a little brief, Mr. Kalmadi?

SHRI SURESH SHAMRAO KAl-
MADI (Maharashtra): Madam Vice-
Chairman, this being my maiden
speech, I would request you to bear
with me...

SHRI KALYAN ROY: His is a
maiden speech and mine will also be

(DR.’



"JEE):

a maiden speech. Two maidens are
there.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
So 1t is to be decided between both
the maidens as to what should be
done. .

SHRI SURESH SHAMRAO KAL-
MADI: I would request you to bear
with me and ring the bell only if I
get too much out of hand.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
But excuse me, Mr. Kalmadi, the
Minister has to reply at five o’clock.

SHRI KALYAN RQOY: How can
you say that?

SHRI SURESH SHAMRAO KAL-
MADI: Madam, that is why from the
beginning I have been asking you to
let me speak. 1 will not take too
much tfime.

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
Madam Vice-Chairman, at this
stage 1 should remind hon, Members

wiat I think  ‘every scheme’
tias been worked out on
certain  time-schedule including

this discussion and 1 am sorry to tell
the hon. Members that you cannot
have it from both ends. Certain legis-
lative businesses are to be completed
in this session. 1 won't mind it. That
is why... (Interruptions) .. .Don't dis-
turb me. That is why I said in the
Business Advisory Committee that the
Finance Bill is an important piece of
legislation, this House does not get
the opportunity of discussion on grants
and that is why sufficient time should
be given for the Finance Bill. I don’t
mind even replying tomorrow. But
you will have to keep it in mind that
you cannot expect, in that case, the
discussion on which Members agitated
in the morning. I am sorry to say
that you cannot have it from both
ends

(Interruptions)
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SHRI KALYAN ROY: We are fully
prepared to co-operate with the Leader
of the House—our party agrees to it.
But is it fair that, when you know
that the time is limited, you allow two
Members of the ruling party to read
written speeches of ten pages" It is
not fair to us. :

(Interruptions)

SHRI SURESH SHAMRAO KAL-
MADI: We are not being allowed to
speak. The Congress (I) people were
speaking for long and we are not
allowed; the Opposition ig not allowed.

(Interruptions)

SHRI KALYAN ROY: You allowed
the ruling party.

SHRI PRANAB KUMAR MUKHER~
JEE: I am sorry to interrupt. We
have not crossed our time, If you
just check up what is the time allo-
cated to our party, you will see that
we are taking less time. But you
cannot expect a single-Member party
or a three-Member party to be equat-
ed with a majority party. T am sorry
to say that

- - N ~
-t - -~ = - - — —

- I -7 R -

( Intérruptiom)

SHRI KALYAN ROY: You are
there to protect us.

ot Tt Ao o7 : WY e
atfas qug ¥ TE o7 @& 5 oaw
Tge gt mefag ekt @ fea
STE | FF TG EET FTAT 9% )
g 9F g A A ar @ g
oI WS 10 9 AT 43, F a9
gag F R AT WA | § . .
(=n@am) . . OFGCATET FIAT
fF ¥9 aga et 99 7 @A g,
e ™ fm ., . . (=Fgw)

SHRI KALYAN ROY: You are
doing a very wrong thing.
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THE VICE-CHAIRMAN DR.
(SHRIMATI) NAJMA HEPTULLA:
Mr. Kalyan Roy, according to our
time allotled. ..

SHRI KALYAN ROY: The ruling
‘party should have given us some
time.

THE VICE-CHAIRMAN DR.
(SHRIMATI) NAJMA HEPTULLA):
Your time will not be curtailed.
Everybody is getting time according
to the 1{ime allotted party-wise.
(Interriptions). Everybody has said.
Nobody is curtailing any party’s time.
Even Shrimati Saroj Khaparde did
noi speak for more than 10 minutes;
so also the other Member.

SHRI SURESH SHAMRAO KAL-
MADI: T hope this will not be
included in my time.

THE VICE-CHAIRMAN DR.
" (SHRIMATI) NAJMA HEPTULLA):
It you argue, the time will be
Jncluded,

SHRI PRANAB KUMAR MUKHER-
JEE: It this goes on, I am sorry to
say that we will not be able to
“accommodate. e ox

R . - S )

SHRI SURESH SHAMRAO
KALMADI: Madam, we have reached
the final stage of this year’s Budget
“exercize, The Rajya Sabha hag been
asked to sanctify a non-productive,
an unsatisfactory, an unrealistic and
a status quo budget. When the young
Finance Minister was sworn in, the
youth of the counuy felt that he
would go in for a bold and radical,
‘employment-orienteq  budget, but
unfortunately he has not at all lived
up to our expectations. Somebody just
now mentioned that he hag been
wiping the tears. I do not think so.
He has not been wiping the teams of
‘the poor. On the other hand, if any-
body is smiling today, it is the rich
who are very happy with the Budget.

[5 MAY,

1982 ] Bill, 1982 - :,3}4

All people with weak hearts have
welcomed this Budget, which has
come in instalments; first the Rail-
ways, then the Posta] and then the
actual Budget. I think it suited
people who are prone to heart attacks;
and from that point of view I
congratulate the Finance Minister for
having been his budget in doses to
the common man. The ruling party
is just not interested in solving the
problemg of the people, I charge that
the ruling party is there only for
elections. It has been an expert in
coining slogans for elections: Garibi
Hatao; Indira Bachao; Elect the Gov-
ernment which works; 20-point pro-
gramme; 5-point programme; and
now a new cocktail called 20-point
programme in which the 5 points are
included, i.e. the revised 20-point
programme. People would not be
fooled with these. And whay i3 this
revised 20-point programme? You
would have already accepted the
Sixth Five-Year Plan which, of
course, is grossly inadequate. We are
al] ready to co-operate with you in
the implementation of the Sixth Five-
Year Plan. Buy what ig this 20-point
programme on which you are all

. 'getting worked up, trying to make it

a party programme. Let us think in
terms of the Sixth Five-Year Plan.
(Interruptions) Generally a maiden
speech is not interrupied. So please
have some decorum. I know it is diffi-
cult. but I hope you will co-operate.
(Interruptions) In the last two and a
halt years the performance of the
Government and the Finance Minisiry
has been dismal. Inflation has reached
an all-time high, the highest ever
since Independence. Essential com-
moditieg are scarce, out of reach of
the common man. The trade gap is
worsening. In the first 10 months of
1981-82, it is Ris. 4,500 crores compared
Yo the corresponding figure of the
previous year which is just Rs 4.000
crores. The income-tax arrearg which

[MR. DEPUTY CHAIRMAN in the
Chair} .

in the previous year were Rs. 390
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crores are Rs. 650 crores this year,
in spite of the revised 20-point pro-
gramme, Blackmarketeers are always
verry happy when a Congress (I)
Government comes becuse their
business flourishes, The  bearer
bond scheme was brought in.
I will mnot go into the merits
ov demerits of the bearer bond
scheme, But you go in for very
short-term measures. That is what [
want to point cut. You did collect
Rs. 900 croies, which was good. But
that by itself should not make you
happy. 1t should be a continuous pro-
cess. There should have been a ra-
tional tax structure, and after that
there shuuld have been a very severe
punishment for all those who evade
tax. It has to be a package deal. But
today the tax structure is such that
people are saying, “You keep miy in-
come, but give me my tax”. 'That is
the position which is there today.

This year :s supposed to be the Year
of Productivity. And the entire irade
and industty is reeling under the
Productivity Year, especially the
small-scale industry. '

Sir, I am from Maharashtra whele
today there is a strike in textile mills
whirh hat gone on for a hundred days.
The power situation is getting ou! of
hand. We have had stalwart Chief
Ministers like Vasantrao Naik and
Sharad Pawar, And now in the last
two-and-a-lalf years we have had to
undergo treatment under dynamic
Chief Ministers like Mr. Antulay and
after that, Mr. Babasaheb Bhosale who
himself says, “I am a lottery Chief

“Minister”. How do you expect the
State Government to work? How do
you expect the S*ate to progress?

As far as the LIC. is concerned,
you are aware that the premium keeps
going up but the bonuses sre not
being given at correct levels. which is
very unfortunate, though life expect-
r@Rcy hasd gone up.
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The interest rates on deposits is
also not keeping pace with the infla-
tion, which is very very unfair.

The increase in
(Time bell rings) This is my maiden
speech. I will just finish in five
minutes. The increase in railway
fares has made travel a luxury. And
the high rate of postage has made
even writing your sorrows a luxury.

railway fares...

We have seen three conseculive
budgets. We have seen that the rich
are getting richer and the pooy are
getting poorer, despite the 20-Point
Programme. o -

I will now come to an aspect which
needs the Finance Minister’s attention,
and that is expendifure control. I
feel that the entire budget deficit can
be wiped out if the Government keeps
a watch on expenditure. The expendi-
ture on telephones, stationery and
postage is on the very high side.
Regarding petrol, I have been able to
ge: figureg for the States, but unfor-
tunately nohody has been able to get
the figure for the Central Govern-

ment. In 1980-81, 16 lakh tonnes of
petrol wzs used by the States. On
air travel and foreign jaunts, an

amount of Rs, 270 crores was sperit in
1980-81 by the Ministers and the Con-
gress (I) people, which has made
the expenditure side very bheavy.
Now the Indian Airlines is reducing
its seats a:d going in for executive
class fares. I do not understand the
logic of the executive class fares. s
it meant for the luxury of ‘he Minis-
ters?

MR DEPUTY CHAIRMAN: Plea"_e
conclude. :

SHRI SURESH SHAMRAO KAL.
MADI: Just three or four minutes
more.

MR. DEPUTY CHAIRMAN: No, it
is not possible. There is no time,

SHRI SURESH SHAMRAQ KAL-
MADI: I will come to the last part
of my speech. 1 started at 4.50 and
now it is 4.57 only. -

M
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MR. DEPUTY CHAIRMAN: 71 had
given you five minutes.

- SHRI SURESH SHAMRAO KAL-
MADI: The Vice-Chairman said that
I could speak for 10 minutes.

MR. DEPUTY CHAIRMAN: In one
minute you finish. There is 2 lot of
business.

SHRI SURESH SHAMRAO KAL-
MADI: I now come to the unemploy-
ment problem which is the most
serious part of my talk today. The
youth of today could not take part in
the freedom struggle. But they do
want to give their blood and sweat for
this country. But they are not being
given jobs. They want jobs. There
are five crores of people who are
going round demanding jobs, but they
are not in a position to get it. And
the position is getting worse every
day. I shall not quote the various
statisticg that I brought here because
the Deputy Chairman is looking at
the clock. 1 would just talk about...

5 rMm.

MR. DEPUTY CHAIRMAN: No, no,
please do not go into all the subjects.
You cannot cover them in such a short
time. And don’t repeat.

SHRI SURESH SHAMRAO KAL-
MADI: AIll right, but I am personally
concerned with the problem of youth
and their hope in the public sector.
The youth are looking to the public
sector for employment. In the last
five years, 1976 onwards. Rs. 12,000
crores of our money hias been invested
in the public sector. And what are
we getting in return out of it? Only
2 million jobs have been provided in
the past five years. And the private
sector has also miserably failed in this
respect. They have been able to pro-
vide only about half a million people
with employment. Therefore, mv last
request to the Finance Minister is to
take this into consideration and give
unemployment allowance to the youth
of the country. There are only two
crores of them and you 'can give them
Rs. 150 a month, Please don't smile
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it away in your own normal way. It
is very important. Now you may ask:
where is the money to come from?
I can suggest to you. If there are
Rs. 22,000 crores invested in the public
sector in your 187 units, if you can
just make them give a 10. per cent
return, you will have Rs. 2200 crores
of which you can utilise Rs. 2000
crores for educaled unemployed and
you can have Rs. 200 crorres surplus.
Thank you.

SHRI KALYAN ROY: M- Deputy
Chairman, I will be very brief, pointed,
precise. And I want, since th's is
my maiden speech in this Session...

MR. DEPUTY CHAIRMAN: Please
don't say like that; you are a veteran
parliamentarian. .

SHRI PRANAB KUMAR MUKHER-
JEE: I welcome the maiden Member.

SHRI KALYAN ROY: ...my first
request is when I speak, peace and
tranquility should prevail in the
House as it {s prevailing outside under
the great leadership of Mrs. Gandhi,
as pointed out by Mr. Mohapatra. My
points are just three. The first is
this. I know that Mr. Mukherjee will
grumble and resent and perhaps also
shout back. The entire Budget, the
Finance Bill and the directions—he
won’t be able to deny—has the strik-
ing resemblance to Reagonomics.
Recently, ‘The Hindu’—it is not a
leftist paper—has brought out a con-
fidential report of the World Bank
after the acceptance by the Indian
Government of the loan Irom the
World PBank—the IMF—, after the
Government of India got the loan from
the IMF, the Worlg Bank made an
appraisal of the performance. Now,
the World Bank’'s total ccmposition
today and the IMF's attitude to the
developing countries is very well
known to all those who live in the
third world, That means, in other
words, you cut down your industria~
Iisation you ge¢ on importing more
and more from the advanced, western,
capitalist, countries, you shut down
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your public sector and allow the
import laws to be liberalised. These
arce the four basic conditions of the
IMF and the World Bank, and it
seems, the Government of Tndia whe-
ther it is under Mr. Venkataraman or
under Mr. Pranab Mukherjee are
following the instructions, the guide-
lines of Mr. Clausen. I think the Gov-
-ernment of India should seriously
consider whether in the next Session,
so far as Finance is concerned, our
questions will be replied by Mr. A. W.
Clausen or Mr, Pranab Mukherjee.
Actually the whole Budget and the
Finance Bill today are the works of
Mr. Clausen, the Chairman of the
World Bank, and not of Mr. Mukher-
jee. My question is: What are the
concessions they have given, even Mr.
Mukherjee has given? They have
said, and I quote:

“A decomposition of the rise in
wholesale price during 1981 reveals
that certain administered prices—
petroleum products, coal electricity
and fertilizer—were raised by more
than the rise in the overall index.
It was a judicious policy to raise
these prices...”

So, price rise of the public sector
concerns has been welcomedq by the
World Bank for which they are giving
the loan.

“The Government has pursued an
effective incomes policy since infla~
tionary conditions developed in
1979-80. Wages and agricultural
procurement prices have generally
been adjusted with a lag and to a
lower extent than the actual infla-
tion rate...”

.- N e B

In other words, the agriculturists

. have been denied the proper remune-
rative prices and the workers’ wages
have been kept low. These are the
other two directions of the World
Bank which Mr, Mukherjee has
willingly complied with.

LAY YA SABHA |
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The third directive is: The most
straight-forward means of closing the
savings investments gap in the public
sector lies in  additional resources
mobilisation to be taken within the
public sector. What is this? In other
words, increase the prices of the
public sector so that the private sec-
tor benefits. The entire infrastructure
baseq on coal, petroleum and steel will
come under this. The whole direction
of the World Bank is faithfully being
followed and complied with by Mr.
Mukherjee. 1 hope he will not deny
this.

Now I come to the dimension of
sickness in the industry. It was Mr.
K. K. G. Nambjar, the Managing
Director of the State Bank, who
pointed out that today the term-

lending institutions at the
nationaj and State levels to-
gether disburse nearly Rg 2,500

crores per annum. And what happens
to that? The number of sick units
financed by the three principal all
Indian financial institutions, namely,
the Industrial Development Bank of
India, the Industrial Finance Coorpora-
tion of India, and the Industrial Credit
and Investment Corporation of India,
is soaring to a staggering 600 involv-
ing an investment of nearly Rs. 500
crores. The oulstandings of these all
India institutions are rising alarm-
ingly and in the case of ICICI it will
soon exceed Rs. 25 crores,

The State Bank of India have made
a thorough study of the problems of
sickness. The study by the State
Bank of India and also the Industrial
Development Bank of India has re-
vealed that this sickness is mainly
due to the failure of the management.
They have admitted that the manage-
ment is the culprit. The Times of
Indig has written that it is an accep-
ted fact that the sickness of indus-
trial units is an integral part of the
Indian Bank scenery  today. Over
Rs. 2,000 crores are locked in sick
industries. But the industrialists are
not sick. Industries are sick because
of the organised loot of the term-
lending institutiong and the banking
industry, One-third of the total
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[Shri Kalyan Roy]

bank credit is invested on sick
industries, gand they are get-
ting more and more sick In
spite of protests by the trade unions
and Parliament Members, the United
Bank of India, the Central Bank, the
Bank of India and others go on pump-
ing money on these because a part is
paid to the Banking authorities and
politicians. It is shameful that till
today in spite of such big assurances
not a single inquiry has taken place
into the performance of the sick indus-
trial units, into their activities into
their background and into their loan
and credit positions. Even demands
made by outstanding economists and
the ex-Chairman of the State Bank
have been rejected. He only wanted
that those industrialists whose indus-
try has become sick should not be
given any further credil. That is
rejected by Mr., Venkataraman and I
am sure Mr. Mukherjee is going to
reject it. The collusion between the
corrupt bureaucrats and top people in
the banking system and the term-
lending institutions and the private
sector bosses is responsible for this.
And the Government of India dare
not ask them. As a matter of fact,
as a result of this, today 800 big indus-
tries have become sick. And I am
sure, Mr. Mukherjee is betting frantic
~ telegrams from all the parties, from
all the trade unions, that such and
such industry in iron are that such
and such industry in textile, that such
and such industry in engineering, is
becoming sick. Has he got any re-
medy?

RN T T

Then, Sir, my last point before T sit
down: I think Mr. Mukherjee has
great appreciation, apart from Mrs.
Khaparde and Shri Mohapatra, from
the World Bank that he has done well.
Now, I would mention one point. On
the 4th May, Mr. Sisodia, made a
statement as to what the guidelines
of wage revision are, He said that
the Government has recently empha-
sised that the management should
consider linking wages to producti-
vity. I am quoting from the reply
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given to question No. 745 in the Rajya
Sabha on the 4th May, 1982. The
question was whether the Government
has issued any guidelines to the pub-
lic sector undertakings about wage
negotiations with the workers’ repre-
sentatives and the reply was:

“Government have recently em-
phasised that management should
consider linking wages to producti-
vity/profitability, and  conclude
settlement /agreements from a pros-
pective date.”

Are you not hypocrites? I do not
want to use more adjectives Mr.
Mukherjee has got to answer for this.
This year, between August and Decem-
ber, the wage agreement of the bank-
ing industry is coming to end; the
national wage agreement of nine lakh
coal workers is coming to an end; and
the agreement on wage of the steel
workers is coming to an end. And,
naturally, we expect that the wage
negotiations would start now so that
by the time the wage agreements ex-
pire, by November or December, 1982,
we will have a fresh wage settlement
and there will be no disruption of
production. If he at all is serious
about the “Year of Productivity”,
about which Mrs. Gandhi has said so
much, the wage negotiations should
start today itself. In the coal indus-
try, there is an apex body called the
Joint Bi-partite Committee for the
Coal Industry which was 1o discuss
the pending issues of 1979 as well as
finalise the third wage negotiation.
Since September 1981, the JBCCI has
not been called by oal India. Can
Mr. Mukherjee deny that I have per-
sonally met him last year and request-
ed him to persuade Mr. N. D. Tiwari
to intervene? Can he deny that I
have sent copies of my letter to each
of the Cabinet Ministers including the
Prime Minister saying: “Please call
the JBCCI. The agreement is going
to expire and there will be total dis-
ruption of coal production, steel pro-
duclion, of banking work, or whatever
production they do?” You call us
and settle it. This is what I have
said. Today I have got two replies
and definitely one is from the Prime
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Minister. She has got my letler one ingots? Is it fair to the bank em-
month back and she says that she is ployees? You talk of indiscipline,

seriously concerned about it and is
looking into it. But what about the
" Ministers in charge of these things,
“these industries? Mr. Ghani Xhan
Chaudhury wrote to me last Septem-
ber—his secretary or PA, Mr, Bhatia,
wrote—he is PA to the Energy
. Minister—that this letter will be
- placed before the Minister who is out
on tour. .The letter was in Septem-
- ber 1981 and, till today, I have not
received any reply from Mr. Ghani
Khan Chaudhury. Mr. N. D, Tiwari,
when I wrote to him in August, 1981,
himself wrote back to me: “I am
seriously looking into it.” And, Sir,
how serious was he? He was so
serious about it that till May, 1982,
I am vet to receive a letter in reply
from him. And. then, Sir, here is
Mr. Mukherjee’s Department, the cor-
rupt Department, the hated Depart-
ment, that is, the Bureau of Public
Enterprises, which has nothing to do
with the workers and whose officials
have not seen any coal mine or a steel
plant or an iron ore mine or a textile
plant, and they have issued instruc-
tions that wage ncgotiations should be
on the basis of prospective effect. You
don’t call the trade unions, the INTUC,
.the AITUC, the CITU, the HMS and
others, and vou don’t sit with us for
wage negotiations, But, secretary,
confidentially, and clandestinely, you
issue instructions: *“Don't bold the
negotiations, Hold the negotiations
after the expiry of the agreement”
And you tell the trade unions repre-
senting thousands and thousands of
coalminers and steel workers that it
should be on the basis of a prospec-
tive date. Who wants retrospective
effect? 1 want the negotiations to
start right now. You don't call the
meeting and you don’t hold the nego-
tiations. You secretly tell them not
to hold the negotiations and then you

come and stab us in the back. Is it
fair, Mr. Mukherjee? Is it honest,
Mr, Mukherjee? Is it fair to the

workers who have produced 125 mil-
lion tonnes of coal and is it fair or
just to the steel workers who have
produced seven million tonnes of steel

discontent and law and order. Plcase
search your heart. Who is responsi-
ble for the law and order? Who s
responsible for so much resentment
which has accumulated among the
organized employees? Can you ireat
the coal mine workers in this way?
Can you treat the steel workers in this
way? I got a cable from Singareni
Coal Workers’ Union—Sixth thousand

members. They produce 10 million
tonnes. They have given a strike
notice. You did not call them to dis-

cuss. .. (Time bell rings) Mr Mukher-
jee, if you really want industrial
peace, then have a fruitful negotiation
right now. Tf you do not do it, Mr.
Mukherjee, you will face lomorrow
all over India what you are going to
face in West Bengal on the 19th May,
1982.

Thank you, Sir. -
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oY | 98 weT T A fE uwrAdA §
g9 TATAE F AfRT T @Y
FT W g\ agl wNgT & 40-50
fFeZY ZT AT 9T FTH F@
# fad s ggar 30 H AT Ay
@ E A @F R T I QT
qT ) 987 T AF § I ¥ AT uw
W @A it WX I EW A AR
®eE T & Sr ot 17g § wfAw-
frr Y a1 %8 wWr g cwfad
# Fga aRa § & R § qafaw
At IS g Sfed IRl W =i
a9 w@ B ! 45-45 fEAreT
A% IT AW KT AAAT GEAT € | AGH
9T T AT zigdrz  FTRE saAwm
SRR LI AE AR S E T R T
e Er‘—;racrra w1 FE e 7 Al
xodt 27 fefpm aew a1 €7 3@ O
T afr TAT 21 A¥A AT HYET
qzrurinamsﬁ a7 & AR e
g IWA 80 FrGAT FIAAT VEAT &1
Y% & qEr FT q@ 9T 15 AW
T 2| U4z F HANEE AGET ITH
fad At qr Afsat &1 SrF saeH
HTAT Arfgd, AfFHT ag " TE Gpar
ST W &1 dAEE ot TR Ad &
FET L EA AT FIAT F ART I
it § 2 g § gEgarw A ]

\\.
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N 98 Taw 8 fgT TF =T
IOF 91X TF UHATE g, afET 99
TitAre  FY FFAERE Agl fwar
ST W § )T AT W OWHA Har
st # faedy faer af &, AfeR

S aXE § ML wq@ra A fkavaw
U ’ b

wg 4 f* ¥o aw fage &
T H FEAT ATGAT g | AT A FrHE
fafreer Wt T3 93 &1 fage ¥ s
THe Fo Fufewr g faw & 1 vuH
Fgd ST aa @ § ¢ A0 @R §
g A EfF SEF W AwAATESe
F | 09 Fo qAfear faw & Aw-
FuTeTE g W1(gd 1 g8 a9 98
¥ AN FE @ & | AlwA Hiw Ag
48 ®T W & 1 I9F 7 fagie
¥ OF wwF qo7 frw § | g9 A
ST gl 9T 7 9 ok W } )\ =W
YEIX A A AW 4 Y g@d
T\ 3% o X faw wmam we
fagre I @ w@EfuT & 1| @ owWE
9T FT IF WAL FEHIT KT FEAT
" erfgd 1 swA @@t 97 @@ gamt =
@]l W quT w& e ¥ A
g1 9% § ag s Age § fE
S9% 29 { ST TH ST FT 49T
fad & S=i O F I w Ag
FW &7 wmifady g & g *gar
wgar § f& @ fomds siiarss-
T HY AT I & oI ¥
g1 afFr s &t @iff faEs
WEAAERANT  H&T i T AT d9-
WA # gAr =Jrlgd | fgw qar
- ¥@El F Fr Afg T FHT AR
&% SAtwa &1 Aifg g =TiEe |
| qE GEEIL GiTF FFET FA7 G R )
AT § A9 F 7@ @ &) HFowAr
wgar § fF dar ;& o wr &
WA TR OFAT @rET g 7 g
T ST TEFAT  IH I JAFAT T

~
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FSAT §, THIET F1§ HHIT T &
TG ATFT AG qATAT TF AITAT
Fafesma &) qvw o W & | w0
afsq® &Fx F A FAT W AT
qrgde ¥FY HT OAY @ W XA
I S F o JE w9 qFdr
&1 T Fdow g | gufAT w9 3y
YR o7 gYEAT ST ST AT3aT 9%
F Fela FA T GF d@AT 1T |
B gATHATE F I1@ Y FQA 8
FA-H-FA TS 7C a7 Fga § | A
st ifs gErwarr w1 oG 2
nq q A1 e gA FEAFT FT AT
FX At 1 & waqr g & Safaw
wrzee fafaeex, T & @ FAvsardy
a2t § 1 7 fav dfsq sEgw™
AT TN AWAT E ) TET 20 A
FHFA a wrAdr &1 feerr 2,
HAAT FT IHA FIE WAT ¥ AT FE
gty T8 g1 Fagraanar g v
fagas & sfw 7w AT g
7 FW A1 @ F ) gafao F
7 fadas & qeaw fadg awar
g A § wgar § B owv ey
gt 3 & fou @tF gur #Y
AT AR IHH Ay W AR Y
Fifezzguaer  fgamdeg £ 995
qaTa® SE FAET wd ) g ey
& §rg & 39 f399% v favg #ar
g1

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Deputy Chairman, Sir, first
of all, let me express my gratitude ta -
al] those 19 Members who have parti-
cipated in the discussion. And I would
like to take this opportuni§g-of con-
gratulating the new Members for
their maiden observations, particularly,
Mr, Kalmadi, and, I think, I can extend
my congratulations to Mr. Kalyan Roy
also for his maiden speech in his
third term because since morning 1
found that he is behaving almcst like
a new Member.

\
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Sir, as usual, in the discussion we
have had the benefit of expert advice
from distinguished economists like
Dr. Adiseshiah cool calculated logic
and in a matter of fact way the pre-
sentation of a case by Mr. Morarka,
and my old friend, Mr. Kalyan Roy’s
effervescence and somehow to bring
his favourite subject, the most impor-
tant sector in the economy, coal sec-
tor, in any form of discussion. For
the last nine weeks the Budget pro-
posals are before the Members of both
the Houses and before the pecple and
if this august House puts its seal of
approval on the Budget proposals, we
would come to the conclusion.

Sir, the points mentioned by the
hon. Members have been covered, by
and large through my reply to the
general debate and also in the reply
10 the Finance Bill in the other House.
But, as the points have been reite-
. rated even at the risk of repetition,
I will have to react to some of the
_ aspects which have been focussed by
the hon. Members,

Sir, coming to the points raised by
Mr., Morarka and some other hon.
Members, in regard to the regional
disparities, in spite of the plan pro-
cess since the beginning of early 50s,
there is no denial of the fact that
there are regional disparities and we
are trying to do away with regional
disparities but it would not be correct
to come to the conclusion that there
is any lack in the effort, or in the
policy formulation, to do away with
it. Bul the disparities which have
been created over a period of years,
several centuries, through some his-
toric reasons, colonial system of eco-
nomy, it is not possible in our system
to change that situation overnight; and
particularly in a political situation in
which we are living. I would not
mention the name of the State be-
cause immediately the Members would
star{ jumping, relatively developed
State, industrially and otherwise, when
they also join the slogan ‘step-motherly
behaviour’ or something like that.
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But, Sir, it is known to the hon.
Members that the Central Assistance
is allocated on the basis of the Gadgil
formula and in order to give weight-
age to the backward States we have
introduced certain modifications fo the
Gadgil formula. As a result of that
revised Gadgil formula certain States
particularly Bihar, Madhya Pradesh,
Orissa and Rajasthan and Uttar Pra-
desh have been benefited during the
Sixth Five Year Plan. Rajasthan was
specifically mentioned by Mr. Morarka.
I do appreciate the particular problem
of Rajasthan. Nobody can help it if
there is consecutive drought for three
or four years; if there is an acute
shortage of power and serious infra-
structural problems. But, whatever
is possible within the constraints, we
are trying to do that. And it is known
to the hon. Member that so far as
three Slates are concerned, I have not
adjusted the over-drafts. Only to
keep the annual size of those States
plans for the current year, 1 mean
1981-82, at the level of the last year,
and Rajasthan is one such State, I
have done it in this case and two
other States are Kerala and West
Bengal. In all other States we adjust-
ed one-third of their over-drafts.
To a considerable extent, the State's

own plan would depend on to what .

extent they can mobilise resources.
And here, Sir, I would be frank; if
the State Governments think that they
can resort to populism and do not
make serious efforts for resources
mobilisation, they cannot expect that
their plan size would be expanded
substantially, So far as the Central
assistance is concerned, there is a set
pattern, and the moment we try to
make departure, allegation of discri-
mination would come, and within the
framework, we can try to adjust to
some exlent as we have done by giv-
ing greater weightage to those States
whose domestic production is less than
the national average, and as a result
of that if the original Gadgil formu-
lation is there then Bihar would have
received Rs. 878.18 crores. Now in
the revised case, they get Rs. 110
crores more; Madhya Pradesh gets

~
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Rs. 40.68 crores more; Orissa gets
Rs. 165.98 crores more, Rajasthan
would get Rs. 43.23 crores
more; U.P, would get Rs. 164.22 crores
more. Similarly, we have extended
facilitieg of additional market borrow-
ings t{o some States and these Sta'es
will get varioug benefits. Andhra
Pradesh gets Rs. 115 crores; Bihar
gets Rs. 222 crores; Madhya Pradesh
gets Rs. 143 crores; Arissa gets
Rs. 72 crores; Rajasthan gets Rs, 60
crores and U.P. getg Rs 318 crores.

SHRI MANUBHAI PATEL: And
Gujarat?

SHRI PRANAB KUMAR MUKHER-
JEE: Gujarat is not within this cate-
gory; I am talking of the relatively
backward Stales. And it is not cor-
rect, even when we talk of a relatively
developed State, it is not that all
parts of the States are equally deve-
loped. There are pockets of back-
wardness.  Therefore, in the recent
scheme particularly for industrialisa-
tion, a decision has been taken to have
at least those districts which are
identified as without any industry. The
number of such distriets is 83 and
efforts will be made to bring them on
the industrial map of the country by
putting up some industries there dur-
ing the course of ihe plan. We are
trying to rerhove disparities as far
as possible; but here I do hope that
the States will respond and they will
also fulfil their part of the commit-
ment. Unfortunately, it is not hap-
pening. So, in the process of econo-
mic development, if we allow extran-
eous considerations to come and play
a major role, economic process is
bound to suffer.

PR PT R

Sir. it has been pointed out by some
hon, Members in regard to the price
situaiion and in that conneclion mone-
tary and credit policy has also been
discussed. 1 hope I will not be mis-
understood if I repeat. The situation
which we had inherited when this
Government was installed on January
14 1980, was such that we had an
economy where the annual rate of
inflation so far as wholesale price is
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concerned, was 23 per cent and today,
on point-to-point basis, on 10th April,
1982 the rate of inflation is zero, and
in the third week of April 1982; it is
minus 0.5.

SHRI SURESH SHAMRAO KAL-
MADI: Is 1t for the election. or will
it be afier the elections also?

SHRI PRANAB KUMAR MUKHER-
JEE: As you are a new Member, you
are to learn certain things. So, I hope
while trying to make your point, you
will keep certain decorum. You were
talking of the highest rate of infla-
tion. Normally, I do not interrupt
and react to the maiden speech, but
when you talk of the figures, you
should know what you are talking of.
You are talking of the wholesale price
index against highest slab  but
you do not have the idea that in 1974
we had 34 per cent rate of inflation.
Therefore, Sir, what I say is that we
have been able to contain inflation.
But it does not mean that the prices
are coming down. It is nobody's case.
What we would like to point out is
that the rate of inflation, the rate of
growth, which wag beyond control,
has been arrested and the growth has
been brought down from 23 per cent
to 0.5 per cent.

SHRI MANUBHAI PATEL: That
means, the prices are going up?

SHRI PRANAB KUMAR MUKHER-
JEE: You have to understand a little
bit of economics in these matters. 1
am sorry to teil you. .

Secondly, in regard to the credit
policy, on the one hand, some Mem-
bers have said that we are resorting
to a strict monetary policy, selective
credit policy, which will affect indus-
trial production. On the other, some
Members have suggested that we are
having too liberalised a credit policy.
Neither is correct. It is true that we
are resorting to a selective credit, a
restrictive credit policy, because it is
one of the instruments through which
we can control inflation and the suc-
cess which have achieved on this
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front is, to some extent, because of
the seiective credit policy. But at the
same time, keeping the requirements
of the productive sector of the econo-
my n view, as the hon. Members are
aware, we have liberalised the credit
policy, to some extent, by reducing
the CRR from 7.7 to 7.25 per cent
from 8th April, 1982, Similarly, in re-
gard to the non-resident rupee
account, the CRR hag been reduced to
3 per cent. In regard to the food
credit and the export credit, the re-
financing facilities have been liberal-
ised. There is also a proposal in the
Finance Bill tu give tax concessions,
additional tax concessions, in relation
to bank deposits. I do hope, with
all these measures, the banking sys-
tem will be provided with reasonable
cushion to meet the legitimate de-
mands of the industry.

The third point which the hon.
Members have menlioned is in regard
to the balance of payments position
and debt services. I am really wor-
ried over the balance of payments
position. When I was the Commerce
Minister, I drew the attention of the
House a number of times to the ser-
ioug situation on international trade
account. But at the same time, it is
not our creation. When we left office,
in 1976-77, for the first time in the
history of this country, there was a
net surplus of Rs. 72 crores on inter-
na'ional trade account when we iIn-
herited office again in 1980, the sur-
plug was converted into a minus
figure of more than Rs. 2,000 crores.
Today, if Members sitting opposite
just go on expressing their concern,
what is the use? You can express
your cencern. But the gituation was
created by you, partly, not fully. Sub-~
stantially, it wag mainly the creation
of the rise in oil prices. This is known
to the hon. Members. For the same
guantum of oil imports of 14 to 15
million {onnes, when we were spend-
ing Rs. 17000 crores nearly two or
three years ago, now, we are spend-
ing about Rs. 5000 crores. What do
we do? Are you suggesting that we
stop the imports of peirol, diesel and
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fertiliser? This will create a total
anarchy in the economy. Can you
reduce the imports? Is there any
scope ? India is one of the countries

whose per capita consumption of pet-

rol ig almost minimum, the lowest.

Therefore, there are certain areas
where you have no option. That is

why, we have entered into this ex-

tended fund facility with the IMF,
in order to overcome this crisis.

Again, you have created the situation,

Mr. Kalyan Roy’s friend. When we

left office, the rate of growth in ex-

ports was 27 per cent; in 1976-77.

What is the peroformance of the erst-

while Government? In 1977-78, 1978-

79 and 1979-80, the three years taken

iogether, the average rate of growth
in exports wag 7 per cent, from 27 per
cent, you have brought it down to

7 per cent. And you expect thal
overnight, it will pick up. I am
grateful to my colleague, the Minis-
ter of Cormnmerce, because, this year,
exporis are likely to increase by near-

ly 15 per cent; in terms of volume,

by 7 per cent; it is not merely that’
inflation is being reflecteq therein.
But still, the gap is wide enough.

Where do you get the foreign ex-

change if you do not enler into this
type of adjustment? Would you stop
imporls? Would you stop your in-
dustrial activity? It is easy for Mr.

Kalyan Roy or his friends to suggest

that. Therefore, some adjusiment
has 0 be made.

Sir, a number of times we have
said that there is no question of dic-
tation by anybody. In spile of the
serioug efforts by Shri Shive Chandra
Jha to purity the Finance Bill from
the infection of IMF—if I am not
mistaken, he has put as many as
90 amendments—it is not correct to
say that. They may have the satis-
faction or pleasure by insinuating that
the questiong of the Finance Ministry
will be replied by Mr. Clausen and
so on. In the other House I replied
to that. It is not a question of an
individual; it is a question of the na-
tion. Whoever be the Finance Min-
ister of this great country, he can-
not accept dictation. Even if Mr.
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Kalyan Roy were to assume the office
of Finance Minister any day, he will
not accept—not to speak of Mr. Clau-
sen—he will not accept the dictation
of Mr. Brezhney or anybody else.

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): Are you wishing
that?

e .-

SHRI PRANAB KUMAR MUKHER-
JEE: I do not know. Therefore, it is
not that. Because we have resorted
to administered prices, you are talking
of dictation by IMF, May I remind
my friend, through you, Sir, that in
1979, when there was no question of
having any extended facility from the
IMF, twice the steel prices were in-
creased by the then Janata Party Go-
vernment. And I understand steelis a
public sector product. But I made it
quite clear then that this was a sound
economic policy and 1 welomed that
policy of the Janata Party Govern-
ment. Otherwise, how are you going
to meet the situation? Let me un-
derstand that. If the cost of inputs in-
crease, if the wages increase—the
coal negotiations are coming and my
friend is not going to be satisfied with
anything short of substantial increase
in the wage structure, it will have
to get reflected. How are you going
to get it reflected? If you do not in-
crease the price, you have to provide
the budgetary support. Through bud-
getary support if you do not resort to
taxation, then you will have to go in
for deficit financing. Is there any es-
cape from that situation? What is
the economy? You are talking: why
are you increasing the administered
prices? If you were to take into
account—and we will have to keep it
in mind—that you have no control
over a part of inflation which js im-
ported—so far as oil is concerned, so
far as non-ferrous metals are concern-
ed, so far as imported capital
goodg are concerned, imported tech-
nology is concerned, you have no con-
trol—you have to adjust the adminis-
tered price to meet the cost escala-
tion in inputs. I do not think there
is any olher method but to resort to
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these practices and to make it regu-
lar. At least through this method
you can get rid of the middleman’s
role. When I increase steel price, it
ig true that the customer has to pay
more. It is equally true that
role of middlemen, profiteers and -
hoarders was completely finished.
Today steel ig not being sold in the
black market. And even my young
friend from Bombay will agree that
after the new cement prices, the ce-
ment price in the open market has
come down. Though it is much more
than the Government-fixeq price, but
the price at which jt was actually sold
in the market hag come down subs-
tantially. So administered price is an
economic policy which we will have
to accept and there is no question of
dictation by IMF or anybody.

In regard to debt-servicing, it is
true that so far as the present posi-
tion is concerned, the situation is
wholly under control. But we have
resorted to commercial borrowing.
Naturally when we are resorting to
commercial borrowing and when our
dependence on normal market borrow-
ing and commercial borrowing is in-
creasing and the assistance from the
soft window from the multilateral
agencieg is decreasing, it will have an
effect. But, so far as the present
position is concerned, I can quote some
figures for the information of hon.
Members. Doubt gervice ratio as a
percentage of export, in 1977-78 it was
15.50, 1980-81 it was 12.92 and 1981-
82 it is 12.21, It ig excluding the
commercial borrowings. If I include
the commercial borrowings, it will be
17.83 per cent, 16.06 per cent and
15.24 per cent. But I do appreciate
that after four, five years thig profile
will change and for that we will have
to be careful. Therefore, we are go-
ing for market borrowings or com-
mercial borrowing, trying up with the
projects the relurns from the projects
so that we should be in a position to
meet our commitments so far as debt
serviceg are concerned. That is why
Wwe are to be selective in that respect.

the -
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Sir, another point which has been
referred lo is in regard to the per-
formance of the public sector. It has
been pointed out that the public sec-
tor’s performance is poor. Yes, it was
poor. There again I have to give the
picture in totality. In 1976-77 we had
a tota] net profit in the public sec-
tor—all the public sector undertak-
ings taken together—of Rs. 183.89
crores, Thereafter, for four years—
1977-78, 1978-79, 1979-80 ang 1980.
8l1—we did not have  profits, All
these yearg the figure was minus.
But in 1981-82  in  spite of
whatever Mr, Kalyan Roy might
have said about the good of the
public sector enterprises, the profit
has increased to Rs. 412.81 crores. I
am talking of 166 public sector
undertakings. And, Sir, in
terms of percentage, gross profit as a
percentage of capita] employed, in
1976-77 it was 9.4 per cent. It was
reduced in the interregnum of the
three-year period and it has gone up
to 11.71 per cent in 1981-82. I hope
the performance is not very bad. How
many private sector undertakings are
getting more than ten per cent return
of the total capital invested therein?
And if the private sector is so effi-
cient, 5t least 1 would not have had
io take over more than a hundred
textile mills, half a dozen jute mills
and scores o ted gardens Sir in cer-
tain critica) areas, in terms of pro-
duction, electricity production has in-
creased by 10.1 per cent coal by 9.6
per cent. saleable steel by 14 per cent.
crude petroleumn by 54.5 per cent.
cement by 126 per cent and infras-
tructural industries by 13.7 per cent.
And I won’t say that I am still happy.
There is an ares of improvement and
that exercise we shal] have to make.

In regard to one circulag Mr. Kal-
van Roy has expressed his resentment
very vehemently, but what exactly
the Bureau has instructed the admi-
nistrative Ministries is to start wage
negotiations sufficiently ahead, before
the date of expiry. We have said that
the effect will not be retrospective;
it ghould be prospective  But the wor-
kerg need not suffer. That is why
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We have instructed the administra-
tive Ministries in the circular that
they should start negotiations suffi-
ciently ahead of time. What jg wrong
with it? And why should he take
exception to it? But it would not
be proper to give retrospectiyy effect.
We would like to give prospective
effect, and there I would entirely
agree with him. The workers would
also  agree {o prospective effect.
It is not correct to say that the
Bureau is not doing its work, The
Buweau ig trying to do its work and
it is the job of the Bureau to disci-
pline the public sector, You cannot
just simply treat the public sector
and the private gector from your
same trade union' poiny of view. You
wil] have to make a distinction bot-
ween the public sector and the pri-
vate sector. Otherwise, who ig going
to take the sick millsy When the
units pecome gick, you people come
and say, “In order to meet your so-
cial  gbligations you will have to
take them over” bui when we take
them over, you think you can apply
the same force, the same mechanism
and the game concept of collective
bargaining. Then who ig going to
take them over? After all whose
money is going to be invested?

SHR] KALYAN RQY: Just a clari-
fication. The coa] agreement is going
to expire. We have been pleading for
wage negotiations ‘o gtart You have
made it very clear that the Bureau
of Public Enterprises has requested
the public sector concerns where the
agreementg are going to expire to
immediately ho'q discussiong regard-
ing the wage structure. But when a
public sector undertaking pefuseg to
start wage negotiationg after the ex-
piry of those agreements, what would
be the alternative fo, the workers but
to demand retrospective effect?

SHRI PRANAB XUMAR MU-
KHERJEE: That is why, in order to
avert that situation, I have taken it
up with the adminisirative ministry
that before the €xpiry of the aghtee-
ment, they should start negotiation
and try to gettle it so that the new
agreement

~ -

can be implemented, im-
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mediately on the expiry of the old
one. Therefore we have taken it up.
I dg not want that wo.kers should
suffer; but at the same time, the
limi ed point that we try to arrive at
is that we equate public sector with
private gector, which you shoulyg not
do.

SHRT KALYAN ROY: W, don't.

SHRI PRANAB KUMAR MU-
KHERJEE: [ am happy that you are
not doing it.

SHRI KALYAN ROY: Don't fo,get
when you were sitting here at the
last bench, and....

SHRI PRANAB KUMAR MU-
KHERJEE: 1 always remamber that
I wag sitting there. And that is why
We share s0 many common thingg bet-
ween us. .

3

o, fq¥ =g wmr o WEEz §F
ST oF¢T 2 IqA GIW ALY GAAT ?

oy IAgR e IaFTSAS & T4,
afstr . -

W wqwa RAFAT 0 W AGLAAET
F¢H afe

Only one point more, I would like
to reply. As Dr. Adiseshiah has
correctly pointed out that in regard
to the deficit, even the budgktary da-
ficit, the limit which wag expected
during the plan period, we have rea-
ched that limit; but I have explained
that situation in detail that int a given
siluation we do not have much op-
tion T woulg have besn happy if we
could. Even in spite of having more
severe attack from the private sector
and their representativg institutiong if
I could reduce the deficit, I would
have bzen happy. I wou'd frankly
admit that when in his pre-budget
comment he suggested that {he new
Finance Minister should try to confite
hi; deficit to thousand crores of
rupees, I would have been the hap-
piest person to do so. But in the given
situation, it was not possible and I have
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explainad it in detail. That is why I
am not going top repeat thay argument,

Only one point more, I would like
to say that it is 5 little misundersian-
ding Some hon. Memberg have men-
tioned in regard to arrears of income-
lax. Now, unfortunately we have a
very pecuiiar system. The annual
figures which we quote relate to 1st
of April of every year but in the tax
laws itself, the entire demand which
ig being raised in the month of March
and evep, in the latter half of Feb-
ruary, ig not due even. Now, every
assessee gets a period of 45 days.
Therefore, if a demand is raised in
the month of March, that goes auto-
matically as arcears even if it has
not become due. So, I have jnstructed
the Departmen; because this way the
figure glhts inflated which i not the
correct position, which is not actual-
ly the arrear. A part of il hasg not even
become due, Second'y, when sometime
the demand is raised, it ig challenged,
and that is not realised unless the
matter is cleared through appeals.
That also gets reflected in the arrear
figure. Normally by the concept of
arrear we mean that there iz a de-
mand which is due but which has not
been realised Sg I have instructed
the Department that for God’s sake,
p'ease fing ouy suitable nomenclature
so that the commop people can un-
derstand what ig actually th, arrear
and what is not the arrear, It is no use
bringing the whole thing under one
global formula. At the same time, I
do fee! that we should keep a check.
Tax compliance is fairly satisfac-
tory. . (Interruptions). We took some
measures but it is just those people
who are a'most lynching us.

SHRI KALYAN ROY: We supported
you in all your measures,

SHRI PRANAB KUMAR MUKHER- -
JEE: You did not support any of our mea-
surcs. We took some strong  measures
against black-marke‘eers, but all of
them were suddenly thought of as Em-
ergency victims ang they were given
prestige, they were given honour and
they even  received the  Dblessings of
some great personalities. They crea-.
ted a situation in which economie
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offenders and political persons were trea-
ted at par. Therefore, once you create dis-
tortion in the system, it is not very easy to
put it back m the correct perspective. We
arc trying to do so.

Sir, once again T would like to express
my gratitude to the Members who have
participated in the debate. And my appeal
to Mr. Shiva Chandra Jha is that in the
clausc-by-clause  discussion, let  him not
press for his 90 amendments. 1 hope the
whole House will take note of his serious-
ness and sincerity. I would seek the indul-
gence of the House for its approval to the
Finance Bill. with which the financial exer-
cise will come 1o an ¢nd. Thank you, Sii.

MR, DEPUTY CHAIRMAN: The ques-
tion is:

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1982-83,
as passed by the Lok Sabha, be takea
into consideration.”

The motion wwas adovled,

MR. DEPUTY CHAIRMAN: We shall

now take up clause-by-clause consideration
of the Bull

Clauseg 2 to 10 were added to the Bill.
Clause 11 (Amendment of section 54)
SHRI R. R. MORARKA: Sir, I move:

91, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—-

“That at page 10, line 43, the
words “being an individual” be
deleted®

The question was proposed,

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I have explained in detail. T hope
he will not ask me to cxplain again.

MR. DEPUTY CHAIRMAN: Do jou
withdraw it?

SHRI R. R. MORARKA: No.

MR, DEPUTY CHAIRMAN: The ques-

iion is:

91 "That the Rajya Sabha recom-
menas to tite Lok Sabha that the follow-
ing amendment be made in the Finance

Bill, 1982, as passed by ihe Lok Sabha,
namely:—

“That at page 10, line 43, the words
“being an individual” be deleted.’

The motion was negutived

MR, DEPUTY CHAIRMAN: The ques-

lion is:

“That clause 11  stund part of the
Bill.”

The motion was negatived.
Clause 11 was added to the B'll,

Cluuses 12 10 53 were added to the
Bill.

Clause 54 (Amendment of Act 6 of

1980) ,
SHRI SHIVA CHANDRA JHA: Sir,

I move:

1. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabhu,
namelyi— .

“That at page 32, lins 29, for the

figure and word “50 paise” the figwie
and word “40 paise” be substituted”.”

2. *That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 32, line 31, for the
figure and word “20 paise” the figure
and word “5 paise” be substituted”.””

3. “That ihe Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
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offenders and political persons were trea-
ted at par. Therefore, once you create dis-
tortion in the system, it is not very easy to
put it back m the correct perspective. We
arc trying to do so.

Sir, once again T would like to express
my gratitude to the Members who have
participated in the debate. And my appeal
to Mr. Shiva Chandra Jha is that in the
clausc-by-clause  discussion, let  him not
press for his 90 amendments. 1 hope the
whole House will take note of his serious-
ness and sincerity. I would seek the indul-
gence of the House for its approval to the
Finance Bill. with which the financial exer-
cise will come 1o an ¢nd. Thank you, Sii.

MR, DEPUTY CHAIRMAN: The ques-
tion is:

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1982-83,
as passed by the Lok Sabha, be takea
into consideration.”

The motion wwas adovled,

MR. DEPUTY CHAIRMAN: We shall

now take up clause-by-clause consideration
of the Bull

Clauseg 2 to 10 were added to the Bill.
Clause 11 (Amendment of section 54)
SHRI R. R. MORARKA: Sir, I move:

91, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—-

“That at page 10, line 43, the
words “being an individual” be
deleted®

The question was proposed,

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I have explained in detail. T hope
he will not ask me to cxplain again.

MR. DEPUTY CHAIRMAN: Do jou
withdraw it?

SHRI R. R. MORARKA: No.

MR, DEPUTY CHAIRMAN: The ques-

iion is:

91 "That the Rajya Sabha recom-
menas to tite Lok Sabha that the follow-
ing amendment be made in the Finance

Bill, 1982, as passed by ihe Lok Sabha,
namely:—

“That at page 10, line 43, the words
“being an individual” be deleted.’

The motion was negutived

MR, DEPUTY CHAIRMAN: The ques-

lion is:

“That clause 11  stund part of the
Bill.”

The motion was negatived.
Clause 11 was added to the B'll,

Cluuses 12 10 53 were added to the
Bill.

Clause 54 (Amendment of Act 6 of

1980) ,
SHRI SHIVA CHANDRA JHA: Sir,

I move:

1. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabhu,
namelyi— .

“That at page 32, lins 29, for the

figure and word “50 paise” the figwie
and word “40 paise” be substituted”.”

2. *That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 32, line 31, for the
figure and word “20 paise” the figure
and word “5 paise” be substituted”.””

3. “That ihe Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
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Bill, 1982, as passed by the Lok Sabha,
pamely:—

‘That at page 32, line 3, for
the figure word “35 paise » the figure
and word 30 paise’’ be substituted.””

4. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 32, line 39, for the
figure and word “25 paise” the figure
and word “20 paise” be substituted’.”

5. “That the Rajya Sabha recommends
to the Lok Sabha that the [ollowing
amendment be made in the Finance
Bill, 1982 as passed by the Lok Sabha,
namely:— -

‘That at page 33, line 4, for the
figure and word “30 paise” the figure
and word “10 paise” bz substituted’.”

6. “That the Rajya Sabha recommends
to the Lok Sabha that the¢ following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabba,
namely:—

‘That at page 33, line 6, for the
figure and word “15 paise’ the figure
and word “S paise” be substituted'.”

7. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance

Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 33, line 8 for the
figure and word *5 paise™ the figure
and word “I paise” be substituted’.’

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

the Finance Bill 1982 as passed by
the Lok Sabha, namely:—

‘That at page 33, line 10, for the
figure and word “15 paise” the figurs
and word “S paise” be substituted".”

The questions were put and the motions
were negatived

MR. DEPUTY CHAIRMAN The ques-
1ion is: L= n

“That ciause 54 stand  part of the
L

The motion was adopted.
Clause 54 was added to the Bill.

Clauses 55 to 57 were added to the
Bili,

THE FIRST SCHEDULE

SHRI SHIVA CHANDRA JHA. Sir
I move:

9. *“That the Rajya Sabha recom-
mends to the Lok Sabha that the
followinz amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 34, line 25, for
the figure and words “50 per cent”
the figure and words “60 per cent”
be substituted. ” S
10. “That the Rajya Sabha recom-

mends to lhe Lok Sabha that tne
following amendment be made n
the Finance Bill, 1982 as passed by
the Lok Sabha, namely:— '

‘That at page 34, line 28, for
the figure and words “50 per cent”
the figure and words “70 per cent”
be substituted, ”? -

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill 1982, as passed by
the Lok Sabha, namely: —

‘That at page 34, line 31, for
the figure and words “60 per cent”
the figure and words “80 per cenl”
be substituted.)”

12. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
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Bill, 1982, as passed by the Lok Sabha,
pamely:—

‘That at page 32, line 3, for
the figure word “35 paise » the figure
and word 30 paise’’ be substituted.””

4. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 32, line 39, for the
figure and word “25 paise” the figure
and word “20 paise” be substituted’.”

5. “That the Rajya Sabha recommends
to the Lok Sabha that the [ollowing
amendment be made in the Finance
Bill, 1982 as passed by the Lok Sabha,
namely:— -

‘That at page 33, line 4, for the
figure and word “30 paise” the figure
and word “10 paise” bz substituted’.”

6. “That the Rajya Sabha recommends
to the Lok Sabha that the¢ following
amendment be made in the Finance
Bill, 1982, as passed by the Lok Sabba,
namely:—

‘That at page 33, line 6, for the
figure and word “15 paise’ the figure
and word “S paise” be substituted'.”

7. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance

Bill, 1982, as passed by the Lok Sabha,
namely:—

‘That at page 33, line 8 for the
figure and word *5 paise™ the figure
and word “I paise” be substituted’.’

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

the Finance Bill 1982 as passed by
the Lok Sabha, namely:—

‘That at page 33, line 10, for the
figure and word “15 paise” the figurs
and word “S paise” be substituted".”

The questions were put and the motions
were negatived

MR. DEPUTY CHAIRMAN The ques-
1ion is: L= n

“That ciause 54 stand  part of the
L

The motion was adopted.
Clause 54 was added to the Bill.

Clauses 55 to 57 were added to the
Bili,

THE FIRST SCHEDULE

SHRI SHIVA CHANDRA JHA. Sir
I move:

9. *“That the Rajya Sabha recom-
mends to the Lok Sabha that the
followinz amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 34, line 25, for
the figure and words “50 per cent”
the figure and words “60 per cent”
be substituted. ” S
10. “That the Rajya Sabha recom-

mends to lhe Lok Sabha that tne
following amendment be made n
the Finance Bill, 1982 as passed by
the Lok Sabha, namely:— '

‘That at page 34, line 28, for
the figure and words “50 per cent”
the figure and words “70 per cent”
be substituted, ”? -

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill 1982, as passed by
the Lok Sabha, namely: —

‘That at page 34, line 31, for
the figure and words “60 per cent”
the figure and words “80 per cenl”
be substituted.)”

12. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
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the Finance Bill, 1982 as passed by
the Lok Sabha, namely:—

‘That at page 34, line 37, for
the words “ten per cent” the
words ‘‘fifteen per cent” be sub-

13. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 35, line 16, for
the figure and words “50 per cent”
the figure and words “60 per ceni”
be substituted.’”

14.That the Rajya Sabha recom-

mends fo the Lok Sabha that the
following amendment he made in
the Finance Bill, 1982 as passed by
the Lok Sabha, namely: —

‘That at page 35, line 19, for
the figure and words “60 per cent”
the figure and words “70 per cent”
be substituted,’ ”

15. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment he made in
the Finance Bill, 1982 as passed by
the Lok Sabha, namely:—

‘That at page 35, line 32, for
the words “ten per cent” the
words “fifteen per cent” be sub-
stituted.? ¥

16. “That the Rajya Sabha recom-
mends to the Lok Sabhg that the
following amendment be made in
the Finance Bill, 1982, as passed
by the Lok Sabha namely: —

‘That at page 35, line 42, for
the figure and wordg “40 per cenl”
the figure and words “50 per cent”
be substituited.’”’

17. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
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the Finance Bill, 1982, as passe
by the Lok Sabha, namely:— -

‘That at page 35, line 48. for
the words ‘“ten per cent” the
words “fifteen per cent” be sub-
situted. ”

18, “That the Rajya Sabha recom-
mends to the Lok Sabhay that the
following amendment be made in
the Finance Bill, 1982, as passed
by the Lok Sabha, mamely:—

“That at page 36, line 14, the
figure and words “15 per cent”
the figure and words 20 per cent”
be substituted.”

19. “That the Rajyay Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982 as passed
by the Lok Sabha namely:—

‘That at page 36, line 17, for
the figure and words “224 per
cent” the figure ard wordg ¢30
per cent” be gsubstituted.”

20. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed
by the Lok Sabha, namely:—

‘That at page 36, line 23, for
the words ‘“ten per cent” the
words “fifteen per cent” be sub-
stituted. ”

/

21. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed
by the Lok Sabha namely: —

‘That at page 36, line 38, for
the figure and wordg “13 per cent”
the figure and words “20 per cent”
bhe substituted.’”

22. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
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the Finance Bill, 1982, as pas=ad
by the Lok Sabha pamely:—

‘That at pags 36. line 41, for
the figure and words “22 per cent”
the figure and words * 30 per cent”
be substituted.’” -~ -

23. “That the Rayya Sabhg recom-
mends te the Lok Sabhg thgt the
following amendment be made in
the Finance Bill, 1982, as paszed
by the Lok Sabha namely:—

‘That at page 36, line 47, for
the words “ter: per cent” the
words “fifteen p2r cent” be sub-
stituted.” ”

24. ¢« That the Rajya Sabha recom-
mends tg the Lok Sabha that the
following amendment b2 made in
the Finance Bill, 1982, ag passed
by the Lok Sabha, ramely:—

‘That at page 37, line 11, for
the words “ten per cent” For words
words “fifteen per cent” be sib-
stituted,’ ”

25, “That the Rajya Sabha recom-
mends tg the Lok Sabha that the
following amendment b2 made in
the Finance Bill, 1982, as pas3ad
by the Lok Sabha, namely:—

‘That at page 37, line 19, ‘for
the firure and words ‘45 per
cent” thg figure and wordsg “50
per cent’ be substituted’”

26. “That the Rajya Sabha recom-
mends tg the Lok Sabhg that the
following amendment b2 made in
the Finance Bill, 1982, ag pas:3ad
by the Lok Sabha, ramely:—

~ 'That at page 37, ling 22, for

the figure and words “B5 per
cent” the figure and wordg “60
per cent” be subg‘ituted.” .

27, “That the Ra)ys Sabha recom-
mends tp the Lok Sabhg that the
following amendment be made in
the Finance Bill, 1982, as passed
hy the Lok Sabha, nmamely:—
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‘That at page 37, line 31, for
the figure and words ‘55 per cent”
the figur? and words “60 per
cent” Dbe substituted.”

28, ~'That the Rajya Sabha recom.
mends 1o the Lok Sabha that the
following amendment bz made in
the Finance Bill, 1982, ag paszad
by the Lok Sabha. raamely:—

‘That at page 37, ling 34 foy the
figure and words “60 pop cent”
the figure and wo.ds 70 per
cenl”” be substituted, ”

29. “That the Rajya Sabha recom-
mends tg the Lok Sabha that the
following amendment be made In
the Finance Bill, 1982, as passad
by the Lok Sabha, rramely:—

‘That at page 37, line 36, for the
figure and words “65 per cent’
the figure ang wordg “80 per cent”
be substituted.””

30. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made 1n
the Finance Bill, 1982, as paszed
by the Lok Sabha, ramely:—

“That at page 38, line 4, for the
words ‘“cighty per cent” the
words “ninety per cent” be sub-
stituted.™

31. “Tha' the Rajya Sabha recom.
mends to the Lok Sabha that the
following amendmen{ be made in
the Finance Bill, 1982, as passed
by the Lok Sabha, raamely:—

‘That page 38, line 15, for the
wordy “eighty per cent’ the wo.ds
“ninety per cent’ be substituted.’”

32. “That the Rajya Sabha recom-
mends tp the Lok Sabha that the
following amendment b2 made in
the Finance Bill, 1982, as passed
by the Lok Sabha, rramely.—

‘That at page 38, ling 33, for the
figure and words “50 per cent”
the figure and words 60 per cent”
be substituted. ”
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33. “That the Rajya Sabhg recom-

" mends to the Lok Sabha that the

following amendmen; be made in
the Finance Bill, 1982, as; passed
by the Lok Sabha, ramely:—

‘That a% page 38, linke 38, for the
figure and words “70 per cent”
the figure and words “80 per cent”
be substituted.” »

34. “That the Rajya Sabha recom-
mends {o the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, ae¢ passed
by the Lok Sabha, riamely:—

‘That at page 38, line 43, for the
wordg ‘“two and a half per cent”
the words “five per cent” be sub-
stituted.’ ”’

35. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passod
by the Lok Sabha, namely:—

‘That at page 39, line 10, for the
figure and words 10 per cent”
the fisure ang wordg “20 per centl”
b2 substituted.’ *

36. “That the Rajya Sabha rechm-
mends to the Lok Sabha thay the

following amendment be made in
the Finance Bill, 1982, as passed
by the Lok Sabha, namely:—

‘That at page 39, line 13, for the
figure; and wo.ds “30 per cent”
and 3 per cent” the figureg and
words ‘40 per cent’ and ‘5 per
cen®?, respectively be substitut-
ed..’ £

37. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment b2 made in

the Finance Bill, 1982, as passed -

by the Lok Sabha, namely:—

‘That at page 39, line 16, ‘for the

fisurce and words “30 per cent”

and 3 per cent” the figures and

words “40 per cent” ang “5 per

cent”, respectively, be substitut-
'.ed” »
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38. “That the Rajya Sabha recom-
mends to the Lok Sabhg that the
following amendmen{ e made in
the Finance Bill, 1982 ag passed
by the Lok Sabha, riamely:—

‘That at page 39, line 18, for the
figure and words 10 per cent”
the fisure and words *‘15 per cent”
be substituted. ?

39. “That the Raiya Sabhy ra2com-
mends to the Lok Sabha thay the
following amendment bz made
in the Finance Bill, 1982 as passed
by the Lok Sabha,, namely:—

“That at page 39, line 20, for
figure and words ‘10 per cent the
figure and words “15 per cent’
subsituted.

40. “That the Rajya Sabha re-
commends to he Lok Sabha that
the foilowing amendment be mad:
in the Finance Bill, 1982, as passed
by the Lok Sabha namely:—

“That at page 39, line 42 for

the figurs and words ‘20 per
cent’ and ‘2 per cent the figures
and ords ‘30 per cent’ and 5 per-
cent respectively, be substituted.

41. That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
thiz Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 39, lines 47-48,
for the figures and words ‘30 per
¢.nt anq surcharge at 3 per cent,’
the figures and words ‘40  per
cen® and surcharge at 5 per cent’
be substituted.

42, . “That the Rajya Sabha re-
commendsg {0 the Lok Sabha that
the following amendment be made
in th's Finance Bill, 1982, as passed
by the Lok Sabha, namely:—

‘That at page 40, line 8, for the
figures and wordsg “15 per cenl”
and “1.5 per cent” the figures and
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words ‘20 per cent’ and “5 per | ‘That at page 40, line 51, for the

cent”, regpectively, be substi- figures and words “50 per cent”

tuted.” ] o and “1.25 per cent” the figures

and words “60 per cent’ and “3

43. “That the Rajya Sabha re- per cent”, respectively, be sub-
commends to the Lok Sabha that stituted’.” -

the following amendment be '

made in the Finance Bill, 1982, as 48. “That the Rajya Sabha recom-

passed by the Lok Sabha, namely: — mends to the Lok Sabha that the

following amendment be made in

‘That at page 40, line 14, Jfor the Finance Bill, 1982, as passed by
the figures and words 20  per ihe Lok Sabha, namely:—

cent” and ‘0.5 per dant’ and “2
per cent”, respectlvely, be sub-

subsituted. * ‘That at page 41, line 7, for the

figure and words “20 per cent”
the figure and words “30 per cent”
44, “That the Rajya Sabha re- be substituted’.” i
commends to thiz Lok Sabha that
the following amendment be made

: ; ; - 49, “That the Rajya Sabha recom-
in the Finance Bill, 1982, as passed
L b . mends to the Lok Sabha that the
by the Lok Sabha, namely following amendment be made in
“That at page 40 line 17 for the Finance Blll, 1982, as passed by
the figures and words “21.5 per the Lok Sabha, namely:—

cent” and “0.5 per ceni” the
figures and words “35 per cent”
and ‘2 per cent” | respectively,
be substituted.”

i “That at page 41, line 21, for the
l figure and words “40 per cent”
the figure and words “50 per cent”
be substituted.” ”

45. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

50. “That the Rajya Sabha recom- -~
mends to the Lok Sabha that the
following amendment be made in
the Finance Bili, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 40, line 22 for the
figure and words “25 per cent” the
figure and words “35 per cent” be !

‘That at page 41, line 31, for the
figure and words “50 per cent” and
“1.25 per cent™ the figures and

substituted’” .o words “60 per cent” and “3 per
cent”, respectively, be substi-
46. “That the Rajya Sabha recom- tuted'”
mends to the Lok Sabha that the
following amendment be made in 51. “That the Rajya Sabha recom-
the Finance Bill, 1982, as passed by | mends to the Lok Sabha that the
the Lok Sabha, namely:— i following amendment be made in
| the Finance RBill, 1982, as passed by
‘That at page 40, line 25, for the Lok Sabha, namely:—
the figure and words “40 per oL
cent” thla figure and words “50 ‘That at page 41, line 36, for the ~
per cent” be substiluted’, figure and words “40 per cent”

the figure and words “50 per cent”
47. “That the Rajya Sabha recom- be substituted’”

mends to the Lok Sabha that the |
following amendment be made in 52. “That the Rajya Sabha recom-
the Finance Bill, 1982, as pussed by mends to the Lok Sabha that the
the Lok Sabha, namely:— following amendment be made in
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the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 41, line 39, for the
figures and words “44 per cent”
and “1.1 per cent” the figures and
words “60 per cent” and “3 per
cent”,, respectively, be substi-
tuted,’

53. “That the Rajya Sabha re-
commends to the Lok Sabha that
the following amendmeni be made
in the Finance Bill 1982, as passed
by the Lok Sabha, namely:—

‘That at page 41, line 42, for the
figures and words “70 per cent”
and “1.75 per cent” the figures
and words “80 per cent” and “3
per cent”, respectively, be sub-
stituted. ”

- b4. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely; —

‘ “That at page 42, line 30, for the
- figure and words “50 per cent”
the figure and words “55 per cent”

be substituted.”

55. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 42, line 33, for the
figures and words “52.5 per cent”
the figure and words “60 per cent”
be substituted.”

56. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 42, line 36, for the
figure and words “55 per cent”
the figure and words “65 per cent”
be substituted.!”
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57. “That the Rajya Sabha recome
mends fto the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:— _

‘“That at page 42, line 39, for the
figures and words “57.5 per cent”
the figure and words “70 per

cent” be substituted,

58. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in -
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 42, line 42, for the
figure and words “60 per cent” the
figure and words “80 per cent’
be substituted.” ”

59. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 42, line 48, for the
words “ten per cent” the words
“fifteen per cent” be substituted.’”

60. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

“That at page 43, line 21, for the
figure and words “50 per cent” the
figure and words “60 per cent” be
substituted. ”

61. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 43, line 24, for the
figure and words “60 per cent”
the figure and words “70 per cent”
be substituted.’”

62. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

- e et =
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the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 43, line 37, for the
words “ten per cent” the words
“fifteen per cent” be substituted.’”

63. “That the Rajya Sabha recom-
mendg to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by

the Lok Sabha, namely:—

‘That at page 43, line 47, for the
figure and  words “40 per cent
the figure and words “50 per cent”
be substituted.’”

64. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 44, line 4, for the
words “ten per cent” the words
o “fifteen per cent” be substitued.

65. “That the Rajya Sabha recom-
mends fo the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 44, line 19, for the
figure and words “15 per cent” the
figure and words “20 per cent” be
substituted.” ”

66. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 44, line 22, for the
figure and words “24 per cent” the
figure and words “30 per cent” be
substituted.’ ”

67. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by

the Lok Sabha, namely:—

‘That at page 44, line 43, for the
figure and words “13 per cent” the
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figure and words “20 per cent
cent” be substituted.!” I

68. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 44, line 46, for the
figure and words “22 per cent” the
figure and words “30 per cent” be
substituted.”

PR L

69. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill 1982, as passed by
the Lok Sabha, namely:—

‘That at page 45, line 4, for the
words “ten per cent” the words
“fifteen per cent” be substituted.’”

70. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 45, line 16, for the
words “ten per cent” the words
‘“fifteen per cent” be substituted.’’

71. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill 1982, as passed by
the Lok Sabha, namely:—

‘That at page 45, line 24, for the
figure and words “45 per cent” the
figure and words “50 per cent” be
substituted.”

72. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 45, line 27, for the
figure and words “55 per cent”
the figure and words “60 per cent”

be substituted,” ”
"
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73. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely —

‘That at page 45, line 34, for the
figure and words “55 per cent” the
figure and words “60 per cent” be
substituted.’ ”

74. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely —

‘That at page 45, line 37, for the
figure and words “60 per cent” the
figure and words “70 per cent" be
substituted.” ”

75. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 45, line 39, for the
figure and words “65 per cent” the
figure and words “80 per cent” be
substituted.’

76, “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance B: |. 1982, as passed by
the Lok Sabha, namely:—

‘That at page 46, line 4, for the
words “eighty per cent” the words
“ninety per cent” be substituted.’ "

77. “That the Rajyva Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

the Finance Bill, 1982, as passed by.

the Lok Sabha, namely:—

‘That at page 46, line 15, for the

.« words “eighty per cent” the words

“ninety per cent” be substituted.” ”

78. “That the Rajya Sabha recom-
mends to the Lok Sabha that the

following amendment be made in,
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the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 46, line 35, for the
figure and words “50 per cent” the
figpure and words “60 per cent” be
substituted.””

79 “That the Rajya Sabha recom-
mends to the Lok Sahha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 46, line 38, for the
figure and words “70 per cent” the
figure and words “80 per cent” be
substituted.” ”

80. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 46, line 43, for the
words “two and a half per cent”
the words “five per cent” be sub-
stituted.”

The questions were put and the

motions were negatived,

MR. DEPUTY CHAIRMAN: The
question is:

“That the First Scheduled stand
part of the Bill.”

The motion was adopted.

The First Schedule wag added to the
Bill,

The Second Schedule was added to
the Bill.

The Third Schedule.

SHRI SHIVA CHANDRA JHA: Sir,
I move:

81. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982. as passed by
the Lok Sabha, namely:—

‘That at page 63, lines 35-36, for
the words “Twenty-five per cent”
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the words “Fifty per cent” be
substituted.”

82. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

= < ‘That at page 64, lines 9-10, for

. the words “Twenty-five per cent”

., the words “Fifty per cent” be
substituted. ”

83. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 64, line 13, for the
-+ words “Three rupees” the words
“Five rupees” be substituted.’”

84. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 64, line 217, for the
words ‘Forty per cent” the words
“Eighty per cent” be substituted.””

85. “That the Rajya Sabha rccom-
mends to the Lok Sabha that the
following amendment be muda in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 65, lines 4-5, for
the words “Twenty-five per cent”
the words “Fifty per cent” be
substituted.’”

86. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 65, lines 8-9, for
the words “Twenty-five per cent”
the words “Fifty per cent” be
subgtituted,’
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87. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely: —

‘That at page 65, lineg 11-12, for
the words “Twenty-five per cent”
the words “Fifty per cent” be
substituted.” ”

88. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

“That at page 05, lines 13-14, for
the words “Twenty-five per cent”
the words “Fifty per cenl” he
substituted.” ”

89. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 65, lines 15-16, for
the words “Twenty-five per cent”
the words “Fifty per cent” be
substituted.””

90. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill, 1982, as passed by
the Lok Sabha, namely:—

‘That at page 65, lines 17-18, for
the words “Twenty-five per cent”
the words “Fifty per cent” be

substituted.” ”
" / =

The questions were put and the mo-

tions were negatived.

MR. DEPUTY CHAIRMAN:
question is:

The
“That the Third Schedule stand

part of the Bill.”

The motion was adopted.

The Thirg Schedule was added to
the Bill.
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The Fourth Schedule was added to
the Bill.

/

6 p.M,

Clause 1, the Enacting Formula, and
the Title were added to the Bill,

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN: I thank
the hon. Members for returning the
Bill.

%

THE CUSTOMS TARIFF (AMEND-
MENT) BILL, 1982

We shall now. take up the Customs
Tariff (Amendment) Bill, 1982,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
'SAWAI SINGH SISODIA): Sir, 1
beg to move:

“That the Bill, further to amend
the Customs Tariff Act, 1975, as
passed by the Lok Sabha, be taken
into consideration.”

~

Stainlegs steel plates, sheetg and
strips fall under sub-heading (2) of
Heading 73.15 and attract an effective
rate of 220 per cent plus 10 per cent
auxiliary duty as customs duty except
when used for certain specified pur-
poses. The stainless steel itemg, not
elsewhere specified, namely, cther than
those falling under sub-item (2) are
classifiable under Heading 73.15(1).
Prior to 16-4-1982, the tariff rate of
customs duty on such items was 60
per cent plus 25 per cent auxiliary
duty. i
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The difference in duty, under the
two sub-headingg referreq to above
prior to 16-4-1982 was so large that it
could act as a powerful incentive for
unscrupulous importers to manipulate
the description and form of the goods
to claim assessment at the lower rate
of duty. In fact, in the last few
months, some consignments of stain-
less steel circles and of what have
been termed as ‘folded angles’ were
imported at different ports and the
importers claimed assessment of these
goods at the lower of the two rates
mentioned above on the ground that
‘circles’ and ‘angles’ could not be
regarded as ‘sheets’. In both the above
types of cases, the customs authorities
held the view that the goods were
nothing but sheets attracting the
higher of the two rates of duty. This
position, however, was challenged in
the various courts and the consign-
ments were released after collecting
duty at the lower of the two rates
on the basis of the interim orders of
the courts. This resulted in the defer-
ment of substantial amount of revenue
due to the Government, giving the
importers an undue advantage.

The hon, Members would recall that
this issue was also the subject-matter
of a Calling Attention notice in this
House on 29-3-1982. At that time hon.
Members had expressed a lively con-
cern over the situation and the Fin-
ance Minister had assured the House
that appropriate remedial action would
be taken by the Government,

The matter was thereafter examined
at considerable length and, it was
considered necessary to adjust the
import duty structure in g manner so
that the advantage of the type derived
by the importers in the recent cases
was not available to them any more.
This necessitated a suitable amend-
ment of the Customs Tariff Aef, 1975.
Accordingly, the Customs Tariff
(Amendment) Bill, 1982 was intro-
duced in the Lok Sabha on 15th April,
1982. It was passed by the Lok Sabha
on the 27th April, 1982,
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